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BEFORE THE NATIONAL GREEN TIRBUNAL,
PRINICIPAL BENCH, NEW DELHI

0.A. No. 289 OF 2023
IN THE MATTER OF:

Lt. Col. Jasjit Singh Gill ...APPLICANT
VERSUS
STATE OF PUNJAB
...RESPONDENT
AFFIDAVIT

I, Shena Aggarwal working as Commissioner, Municipal

Corporation Ludhiana do hereby solemnly affirm and declare as
under:

The Deponent is filing this Action taken report on behalf of
Municipal Corporation, Ludhiana, Punjab dated 15.07.2023 in the

abovementioned matter in compliance of Order dated 12.04.2023
passed by this Hon’ble Tribunal:

1. That this Hon’ble Tribunal vide order dated 12.04.2023 had directed:
'3. Considering the above, we direct that in the interest of protection
of environment, State PCB, CPCB and Commissioner Municipal

Corporation,  Ludhiana in  coordination — with any  other

agency for coordination and comp//'ance. The applicant will be free to
present his view point to the Committee in view his past initiatives on
the subject. The compliance report may specify measures taken to
control channelized or diffused emissions including odour control,
setting up of ETP, providing plantations and other measures.”

2. Itis submitted that there were 05 hadda-roddis, which were being
operated at village Majra Khurd, near Ladhowal, Tehsil Ludhiana
West on the banks of river Sutlej, in an un-scientific manner. The
operation of these hadda-roddis were causing foul smell, nuisance,
air pollution & other problems in the area. There was a need to
develop a Modern and Scientific Carcass Utilization Plant at Ludhiana,
which was proposed by Municipal Corporation, Ludhiana (MCL) in the
year 2017 at village Noorpur Bet, Tehsil Ludhiana West, District
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Ludhiana. An O.A. no. 465/2019 titled as “Kulwinder Singh Sandhu
and Ors. Vs. Ram Murti & Ors.” was also filed before the Principal
Bench of Hon'ble NGT, New Delhi in this regard and the Hon'ble
Tribunal vide its order dated 10.10.2019 had directed the Punjab
Pollution ~ Control Board (PPCB) to recover Environmental
Compensation from 05 hadda-roddis for the damages caused to the
Environment with the operation of these hadda-roddis. The Hon'ble
Tribunal in the above said orders had directed the Monitoring
Committee to monitor the situation. In compliance to the orders
dated 10.10.2019 passed by the Hon’ble NGT, the Board had
imposed  Environmental ~Compensation ~amounting  to Rs.
2,28,12,000/- on each of the 5 hadda-roddis.
3. That PPCB vide letter No 1969 dated 04-05-2017 granted "Consent to
Establish" to Municipal Corporation Ludhiana. The State Competent
Authority (SCA) as well as the Site Approval Committee considering
the request of Municipal Corporation Ludhiana vide Letter No. 3821
dated 31-03-2017 for Carcass Utilization Plant granted approval of
site (for scientific disposal of dead animals) for carcass utilization
3 Iant Copy of letter No 1969 dated 04-05-2017, Copy of Letter No.

That the Hon’ble National Green Tribunal passed order dated
13.05.2020 in O.A. no. 465 of 2019, relevant part of which is

reproduced as under:

a) Directions may be issued to the Commissioner, Municipal
Corporation, Ludhiana to complete and commission the modern

and scientific carcass disposal plant at Noorpur Bet, Ludhiana by

31.8.2020 failing which, environmental compensation amounting

to Rs.1 lakh per month may be imposed upon the Municipal @
Corporation, Ludhiana till the commissioning of the plant.

b)  Since, the operation of carcass disposal plants is essential

for disposal of dead animals of Ludhiana and its surrounding

areas, therefore, in order to prevent any health hazard and

maintain environmentally fragile area near water body i.e. River
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Sutlej, as short term measures, the owners of the Hadda-Rodi
shall take following steps to control obnoxious odour emissions,
nuisance and restrict the discharge of wastewater of Hadda-
Roddi from entering into river Sutlej:

i)  Provide a brick wall of 2 meters height towards the river
Sutlej side within 01 month and temporary walls of tin
sheets or any other suitable material on all the other three
sides of the Hadda-Roddi within 15 days.

i)  Spray sanitizers regularly on the leftovers to control the

obnoxious odour.
i)  Close any outlet discharging wastewater into river Sutlej.

5. It is submitted that Municipal Corporation, Ludhiana had started the
development of Carcass Utilization Plant in the year 2020 at Village
Noorpur Bet, Tehsil & district Ludhiana under the Smart City Project,
and the development work was duly completed in June, 2021 at a
cost of approximately Rs. 7.98 Crore.

6. That the work of Carcass Utilization Plant was completed in the year
TSN 2021 and after successful trials, the inauguration of the said plant
“Was to be held on 13.07.2021 but the residents of the village
> ")‘ jhotested on the road against the initiation of work at the plant, due

"/o which the inauguration ceremony had to be postponed. In order to
make this plant operational, Municipal Corporation Ludhiana has
written letters bearing No: 284/PS/D dated 22-07-2021 and letter No:
396/PS/D dated 24.08.2021, requesting for grant of security for
functioning of the plant. Copy of the letters bearing No: 284/PS/D
dated 22-07-2021 and letter No: 396/PS/D dated 24.08.2021 are
annexed herewith as ANNEXURE A3.
7. It is submitted that Gram Panchayat Noorpur Bet and others filed an /
appeal before the Hon'ble Punjab & Haryana High Court bearing CWP @/
No: 8363 of 2016 (O&M) against the establishment of Carcass
Utilization Plant, on which the Hon'ble High Court on 22.05.2017 held
that:
"As an upshot of my reasoning/finding, the grievance of the
petitioners is totally ill-founded and do not call for
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interference, much less, does not fall within the realm of
'Judicial Review' under Article 226 of the Constitution of
India. Accordingly, the present writ petition is dismissed”.
Copy of the order dated 22.05.0217 in CWP No. 8363/2016 is
annexed herewith as ANNEXURE A4.

8.  That Gram Panchayat again filed an appeal bearing LPA No. 2247 of
2017 (O&M) before Hon'ble High Court of Punjab & Haryana, wherein
the Hon'ble Court on 24.11.2017 held that:
"We, therefore, do not find any gro
However, delay of 49 days in filing and 58 days in re-filing
and appeal is condoned for the reasons mentioned in the

und to interfere.

applications. Appeal dismissed".
Copy of the order in LPA No. 2247/2017 dated 24.11.2017 is annexed

herewith as ANNEXURE Ab.

9.  Pursuant to which a complaint was filed before this Hon'ble Tribunal
bearing OA No. 465 of 2019 titled as Kulwinder Singh Sandhu & Ors
— vs Ram Murti & Ors., wherein this Hon'ble Tribunal vide order dated
N 10.10.2019 had directed PPCB to recover Environmental

92 A,- _ ompensatnon from 05 hadda-roddis for the damage caused to the
XKW/ Enwronment with their operation. This Hon'ble Tribunal vide the said
Rl P RS order also requested the Monitoring Committee headed by Justice

Jasbir Smgh to monitor the situation.

10. It is submitted that Municipal Corporation Ludhiana made
continues and sincere efforts to start the Carcass Plant, which are as
follows: -

I. Sincere efforts were made to start the plant, 13/07/21 plant

was suppose to be inaugurated, but it was stopped due
protest. This protest continued for year, again it was plan to @/

start on 13/05/2022, protestors forcefully entered the plant

and stopped the working. It is submitted that further municipal

corporation Ludhiana tried to start the plant on 19/07/2022 &
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12/12/2022 but it was halted due to violence and protest by
villagers.

II. That a meeting was conducted with Gram panchayat Noorpur
Bet, Rasoolpur and other residents with the officers of
Municipal Corporation, Ludhiana in which the officers informed
the villagers about the important aspects of the said plant. It
was brought to the knowledge of the residents that the plant is
not a slaughterhouse but would produce poultry feed
supplements and fertilizers and was also informed about the
numerous benefits of this plant. (Annexure A6)

III. Issued letter to the panchayats of both villages regarding fine
(envnronmental compensation) imposed by Hon'ble NGT &
PPCB to Municipal Corporation Ludhiana to be paid by the
panchayats of both villages due to plant not started because of
their protest. (ANNEXURE- A7)

IV. A letter regarding difficulties faced by MC Ludhiana to make

Carcass plant operational was written to Principal Secretary,

Local Government, Punjab and Police Commissioner, Ludhiana.

(ANNEXURE- A8)

A letter to depute police force at Carcass plant to make it

operational was written to Deputy Commissioner, Ludhiana

and Police Commissioner, Ludhiana. (ANNEXURE- A9)

That on 12.12.2022 to workers of ther plant were attacked and
beaten by the protestors while they were bringing animal carts on a
tractor, which resulted in one of the workers being unconcious while
the other workers fled towards the nearby fields in order to protect
thesmelves from the anger of the protestors. That an FIR beéring no.
0159 dated 14.12.2022 U/s 323, 341 &149 has also been registered
against the protestors. Copy of the FIR is annexed herewith as

ANNEXURE A10. @/

That the concessionaire was not able to start the plant, and his labor

was sitting idle, for that also concessionaire has raised a claim/bill
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f, from Municipal Corporation Ludhiana for payment is annexed
4 herewith as ANNEXURE A11.
13. Now that in compliance of the order passed by this Hon'ble

Tribunal, in this matter a meeting was conducted on 20.06.2023
between Deputy Commissioner, Ludhiana Municipal Corporation,

Ludhiana, PPCB, Police Department & officers from  District

Administration wherein, it was mutually decided that a Joint Visit will

be made to carcass plant as well as hadda-roddis site on 21.06.2023

to check the status of the carcass plant as well as hadda-roddis.

A. Tt is submitted that on 21.06.2023, the Joint Committee visited

the location of hadda-roddis wherein, it was observed that 02

hadda-roddis are still operating in an illegal & unscientific

manner, on inquiry it was informed that earlier there were 05

hadda-roddis being operated, but now these two sites are

being operated jointly by the owners of 05 hadda-roddis.

| Photographs of the hadda-roddis being operated are annexed

| herewith as ANNEXURE A12.

_That after the visit to hadda-roddis site, Joint team visited
Modern & Scientific Carcass plant and observed that the plant is

ready for operation but the operation of the same cannot be

initiated due to local residents who are still sitting on dharna

w.r.t. operation of the plant.

C. That after due deliberation, the Deputy Commissioner, |
Ludhiana directed that the Carcass plant be operated
imm‘édiately under Police protection. Concessionaire informed
that labor is not willing to come back due to the act of violence
bequeathed upon them & the fact that no remedial action was

taken & no police protection was provided earlier and p/
requested for granting 01 month time to arrange skilled labor

and dead animals for commencement of operation of the plant.
Accordingly, it was decided that the concessionaire should
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arrange the skilled labor as well as dead animals and make the

plant operational on 20.07.2023 under police protection.

14. It was also decided that in incompliance to this Hon'ble
Tribunal’s order dated 12.04.2023 in O.A. nO. 289 of 2023, the
officers of CPCB and PPCB shall visit the Plant in the presence
of representative of MCL and Concessionaire to check the
measures taken to control channelized or defused emissions

including odour control, setting up of ETP, providing plantation

and other measures. Accordingly, the plant was visited by the
team on 27.06.2023 and it was observed that plant was ready

for operation. It was observed by joint committee that to

control the odour plant has provided centralized odour

extraction ducting system along with spray sanitation system in
its work zone area, further ETP have been installed but it was
not operational due to ongoing dharna and three layer of
planation were provided around the periphery. The detailed
report is annexed at ANNEXURE- A13.

: /" 1t is submitted that the Ludhiana Municipal Corporation is ready
to start and operationalize the plant. Despite continuous efforts

by the municipal corporation, the plant could not be started

due to an ongoing protest by local residents. The Ludhiana
Municipal Corporation has made all sincere efforts to educate
the nearby villages and raise awareness. Further Municipal

Co}'poration Ludhiana has always abided by the directions
issued by this honorable NGT and directions issued by
monitoring committee under Honorable Justice Jasbir singh
formed by honorable NGT. Whereby Municipal Corporation is in
continuously touch with PPCB, District administration and police @/
administration for necessary assistance and support required
for stating the plant. It is submitted that the municipal
corporation is willing to make changes to any required
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provisions, which can only be determined once the plant is

operational.

Certified that the above v & arod of

Solemn, amr'?atlon before tiw <% the

T 1S A S iat Ludhiana by

— “““?\Ejﬂ" has been ﬁe::ﬂe': DEPONENT

by Shrie: FLr asssvamssmaresst® who 2  ssione”
VERIFICATIONbersonally known te mé: ?A?J i alC poration

. %hiana e
Verified at Ludhiana of the 15 day of july 2023 that the

contents of the above reply in sO far as t
position are true upon the information derive

record and in so far as they relate to the legal
true upon the advice received and believed by me to be true.

hey relate to factual
d from the official

submissions aré

Rest is by way of submissions before this Hon'ble Tribunal.

Date : 15/07/2023

Place: Ludhiana
DEPONENT

Commissioner
Municipal Corporation
Ludhiana

SIGNATURE ATTESTED

ok
o(\e . 7 i
a““e 66"«“.3«\ Notary Public, Govt, ofy\lndiﬁuahiana (Pb,)
. 6"“ € (\'\20
QR et 154
\\dzs\gﬁet( aan . UL 2023
W °
N\
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2! A YygHe JdagH 993
“PUNJAD
e PUNJAB POLLUTION CONTROL BOARD
e Zonal Otfice-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana
Phe- 0161-2670141 . E-Mail: seezolldhppehiayvahiog. con
q Ty .
No. PPCB/SEE/20-2/LDH/2017/..) 16 pated LY./ [ [F-
To L?)(
The Additional Commissioner, MOH(S'h- YFSW =
(BN ;-_-Iuim.p‘ni wolrpurabion, Ludhiana, ﬁ”. "ﬂ/ E z SVO
' Qe (Project:-Carcass Utilization Plant, (-3
wn "\_‘. e Noorpur Bet, Ludhiana). /

d@l 2/2:t7

/-\b\:s\ Sub: "Consent to Establish (NOC)" from Pollutuonlnngle under the

provisions of Air (Prevention & Control of Pollution) Act, 1981
Water (Prevention & Control of Pollution) Act 1974,

\5

;l\?

Scale of the Project
Raw material
Products

' : Small
Dead Animals @ 150 | numberslday
: MBM @ 3000 Kg/day

N\ Tallow @ 100 Kg/da

ﬁ_\\y\:‘\ g/day

\m\‘ | 'BIO fertilizer and Manur_e_@ 1000 Kg/day

.-ﬂ(\ v NOC fee details _ Rs 18000/- vude R.No, 13/3849 dated 28-12-2015.
1'::_’ Source of Water Pollution | Trade effluent @ 4.3 KLD onto land for plantatmn
= after treatment through ETP.
p \;\\r\ | Domestic Effluent @ 0.4 KLD onto land for
N

plantatmn after treatment through septic tank/ETP.
- One Boiler of 2 TPH ¢ capacity city with HSD @ 146
| Ltr/day as fuel and with 30 meter stack height.
~ Two DG sets of 50 KVA and 100 KVA capacities
with HSD @ 86 Ltr/day and HSD @ 132
Ltr/day with adequate stack height and with

\ Source of Air Pollution r

_ _ B inbuilt acoustic enclosures.

NOC no. ° | | Z0-1/LDH/RO-3/NOC/2017/F- Y
Date of Issue | ¥68=685-20177 @ - B B
Date of Expirt - 1 j_OAOSQO_l_B _ _

The Punjab Pollution Control Board has "No Objection" for setting up of
Carcass Utilization Plant at Noorpur Bet, Ludhiana for manufacturing of MBM @ 3000
KGD, Tallow @ 100 KGD and Bio-fertilizer & manure @ 1000 KGD etc. from dead
animals @ 150 number/day, subject to the following conditions:
1. The project proponent shall apply for consent of the Board as requifed under the
provision of Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Contrel of Pollution) Act, 1981 & Authorization under Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016, two months before the#
commissioning of the project proponent.

2. The project proponent shall provide adequate arrangements for fighting the
accidental leakages/ discharge of any air pollutant/gas/liquids from the vessels
mechanical equipments etc. which are likely to cause environmental pollution,

3. The Project proponent shall apply for further extension inf the validity of the consent
to establish (CTE) atleast two months before the expiry of this CTE, if applicable.

4.

The project proponent shall comply with any other conditions laid down or directions
issued by the Board under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,1981 from
time to time.

—— —
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Carcass Utilization Plant
|

TI(e project has been approved by the Board from pollution angle and the project
proponent shall obtain the approval of site from other concerned departments, if
need be,

The project proponent shall get its building plans approved under the provisions of

section 3-A of Punjab Factory Rules, 1952.

The project proponent shall put up display board indicating the Environment data in

the prescribed format at the main entrance gate,

The project proponent shall provide port-hales, platforms and/or other necessary

facilities as may be required for collecting samples of emissions from any chimney,

flue or duct or any other outlets,

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter
downstream and 2 times upstream from the flow disturbance. For a rectangular
Cross section the equivalent diameter (De) shall be calculated from the following
equation to determine upstream, downstream distance:- De = 2 LW / (L+W)
Where L= length in mts. W= Width in mts.

i) The sampling port shall be 7 to 10 cm in diameter

The project proponent shall discharge all gases through a stack of minimum height

as specified in the following standards laid down by the Board.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from

relevant formula whichever is more.

For industrial furnaces and kilns, the criteria for selection of stack height would be

based on fuel used for the corresponding steam generation.

Stack height for diesel generating sets;

Capacity of diesel RS e —— !
generating set

' 0-50 KVA =5 T ——

| 50-100 KVA T = : e

| 100-1R0 KVA - +£mt.___

| 150-200 KVA “3omt B
200-250 KVA S - 138 mt. -

' 250-300 KVA +3.5mt

For higher KVA rating stack height H (in meter) shall be worked out according to

the formula:

The project proponent shall put up canopy on its DG sets and also provide stack of

adequate height as per norms prescribed by the Board and shall ensure the

compliance of instructions issued by the Board vide office order no. Admin./SA-

2/F.No.783/2011/448 dated 8/6/2010.

The project proponent shall put up canopy on its DG sets and also provide stack of

adequate height as per norms prescribed by the Board and shall ensulre the

compliance of instructions issued by the Board vide office order no. Admin./SA-

2/F.No.783/2011/448 dated 8/6/2010.

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The project proponent will submit monthly reading/ data of the ISE‘Dar‘ate
energy meter installed for running of effluent treatment plant;‘re-mrwlfat;:n
system to the concerned Regional Office of the Board by the 5th of the
following month.

The project Sroponent shall provide flow meters at the source of water su.JppN,fdr -,Tt

the outlet of effluent treatment plant and shall maintain th_e record of thecj a yf

reading and submit the same to the concerned Regional Office by the 5th day o

the following month.
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'13. The project proponent shall make necesslaar‘v arrangements for the monitoring:j O;
: Gl GRS shall get its emissions analyzed from lab approve
by the Board:-

?:th(;::iny\'ear for Small Scale Industries. ; d ;

s ice/thrice/four time in a Year for LargeiMedlu_rn Scale In ustrres‘.

E;: T:;:Ef]on control devices shall be interlocked with the manufacturing process
14, ep

v nroject proponent,
15 ::‘h:“:1::];:L,l-nm:1‘ent shall not consume any fuel except HSD in Boiler furnace
| and DG sets without the prior written permission of the Board. o

16. The project proponent shall plant minimum of three suitable varieties of tzees at

the density of not less than 1000 trees per acre along the boundary of the

industrial premises.
17. The issuance of this consent does not convey any property right in either real or
personal property, or any exclusive privileges, nor does it authorize any injury to
private property or any invasion of personal rights, nor any infringement of
Central, State or Local Laws or Regulations.
The consent does not authorize or approve the construction of any physical
structures or facilities for undertaking of any work in any natural watercourse.
Nothing in this NOC shall be deemed to neither preclude the institution of any
legal action nor relieve the applicant from any responsibilities, liabilities or

penalties to which the applicant is or may be subjected under this or any other
Act.

,_.
w

20. The diversion or bye pass of any discharge from facilities utilized by the applicant

to maintain compliance with the terms and conditions of this consent is prohibited

except.

(1) Where unavoidable to prevent loss of life or some property damage or

() Where excessive storm drainage or run off would damage facilities necessary
for compliance with terms and conditions of this consent. The applicant shall

imnfediately notify the consent issuing authority in writing of each such
diversion or bye-pass.

21. The project proponent shall ensure that no water pollution problem is created in
the area due to discharge of effluents from its industrial premises.

22. The project proponent shall comply with the conditions imposed if any by the
SEIAA/MOEF in the Environmental Clearance granted to it as required under EFA
notification dated 14/9/06, if applicable.

23. The project proponent shall earmark a land within their premises for disposal of
boiler ash in an environmentally sound manner, and / or the project proponent
shall make necessary arrangements for proper disposal of fuel ash in a scientific
manner and shall maintain proper record for the same, if applicable.

24. The project proponent shall obtain and submit Insurance cover as required under
the Public Liability Insurance Act, 1991,

25. The project proponent shall submit a site emergency plan approved by the Chief
Inspector of Factories, Punjab as applicable.

26. The project proponent shall provide proper and adequate ajr pollution control
arrangements for control emission from its coal/fuel handling area, if applicable.

27. The Project proponent shall comply with the code of practice as notified by the
Government / Board for the type of Industries where the siting guidelines / code
of practice have been notified

28.

Solids, sludge, filter backwash or other pollutant removed fro

m or resulting from
treatment or control of waste waters shall be disposed off

in such a manner S0 as
to prevent any pollutants from such materials from enterin

g into natural water.
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The project proponent shall submit a detailed plan showing therein, the
distribution system for conveying wastewaters for application on land for irrigation

along with the crop pattern to be adopted throughout the year.
The project proponent shall not irrigate the vegetable crops with the treated

effluents which are used/ consumed as raw.
The project proponent shall ensure that its production capacity & quantity of trade
effluent do not exceed the quantity mentioned in the NOC and shall not carry out
any expansion without the prior permission/NOC of the Board.

All amendments/revisions made by the Board in the emission/stack height
standards shall be applicable to the project proponent from the date of such

amendments/revisions,
The project proponent shall not cause any nuisance/traffic hazard in vicinity of the

ared.
The project proponent shall maintain the following record to the satisfaction of

the Board :-
(1) Log boeks for running of air pollution control devices or pumps/motors used for

it
(i) Register showing the result of various tests conducted by the project

proponent for monitoring of stack emissions and ambient air.
(i) Register showing the stock of absorbents and other chemicals to be used for

scrubbers.
The project proponent shall ensure that there will not be significant visible dust

emissions beyond the property line.

The project proponent shall establish sufficient number of piezometer welle in
consuitation with the concerned Regional Office, of the Board to monitor the
impact on the Ground Water Quantity due to the industrial operations, if
applicable.

The project propeonent shall provide adequate and appropriate air pollution control
devices*to contain emissions from handling, transportation and processing of raw
material & product of the project proponent.

The project proponent shall obtain permission from Central Ground Water
Authority for abstraction of ground water as per the provisions laid down
vy the said department. The Board will not be responsible for any lose, in
case the CGWA will stop the abstraction of water on account of non
obtaining of requisite permissions of CGWA.

The project proponent shall carry cut whole of the activities in closed
sheds/working area and proper suction and scrubbing arrangements to

be provided for the control of any process/odour emissions from the:

storage/process activities including rendering/cooking secticn with

adequate stack heights for the dissipation of emissions at suitable height.
The project proponent shall never use any solid waste like un-digested
dung or any other waste to be generated from the processing activity as a
fuel in the boiler.

High TDS stream of effluent from salt stabilization or any other section
shall be segregated and evaporators are to be provided for treatment of
such high TDS streams.

In case of high BOD/COD streams of effluents, the project proponent
shall provide anaerobic biological treatment system (UASB) etc before

the aerobic treatments, if required.
4

The project proponent shall apply for obtaining exemption from SEIAA
from Environmental Clearance w.r.t processes of hide/skin. In case,
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exemption is not provided by SEIAA, then the project proponent will
require to obtain Environmental Clearance as per EIA notification 2006.

44. The Municipal Corporation, Ludhiana shall visit the meat processing plant
at Dera Bassi to check the pollution control arrangements made by such
units and submit the revised proposal/feasibility report, accordingly to
the Board within 2 months.

45. This NOC is 1ssued in pursuance of the Environmental Clearance as required under
Press note 17 (1984 series) and approval of site approved in the 96" meeting of
SCA-cum-SAC held on 07-03-2017 and subsequent approval of sile by Director of
Factories, Deptt. of Labor, Govt. of Punjab vide letter no. 3822-27 dated 31-03-
2017

16, The Board reserves the right to revoke this “consent to establish” (NOC) at any

me, 0 case the project proponent is found violating any of the conditions of this
“consent to establish” and/or the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as

amended from time to time.

For Senior Enviromﬁq?\tﬂl Engineer

[}

EnviréNmental Engineer

[T

A copy of the above is forwarded to the Environmental Engineer, Punjab

Endst. No _"?;FC‘ _ Dated. CL]_/g

Pollution Control Board, Regional Office-3, Ludhiana with the request to submit the
compliance w.r.t the special condition as per the time schedule allowed to the project

groponent.

Envirohmental Engineer
5 For Sgnior Envirommental Engineer

W )



ANNEXRRE-A2

Government of Punjab
Department of Labour

lo
M/s. Municipal Corporation,
L udhiana at Village Noorpur Bet
Distt. Ludhiana
No. N\ RY ) 31217
Dated: Chd. the;
Subyeci- Approval of site to M/s. Municipal Corporation,Ladhiana ai Viilage

Noorpur Bet Distt. Ludhiana(Item No.96.09).
Kindly refer to the subject noted above.:

The Governor of Punjab is pleased io accord approval of sile to Ms.

Municipal - Corporation,Ludhiana at Village Noorpur Bet Distt. Ludhiaua, for
manufacture of Meat, Bone, Meal, @3000 Kg/day and Tallow 100 kg/day as main products
and Bio-fertilizer @ 100 Kg day as Bye-product by using 50 Large dead Animals and small
dead animals as raw material, on the recommendation of State Competent Authority-cum-
Site Appraisal Committee, constituted under Section 11-A(2) of the Factories Act, 1948
subject to the following conditions:-

Conditions by PPCB

1.

The project proponent shall carry out whole of the activities in closed sheds/working
area and proper suction and scrubbing atrangements to be provided for the control of
ey process/odour emissicns  from the  siorage/process  activities  inciuding
rendering/cooking section with adequate stack heights for the dissipation of
emissions at suitable height.

The project proponent shall never use any solid waste like un-digested dung or any
other waste (o be generated from the processing activity as a fuel in the boiler.

High TDS stream of effluent from salt stabilization or any other section shall be
segregated and evaporated are to be provided for treatment of such high TDS
streams. '

In case of high BOD/COD streams of effluents, the project proponent shall provide
anaerobic biological treatment system (UASB) ctc tefore the aerobic treatments, if
reauired. _

The project proponent shall apply for obtaiting exemption from SEIAA forin
Environment Clearance w.rt processes of hide/skin. In case, exemption is not
provided by SEIAA, then the project proponent will require to obtain Environmental
Clearance as per EIA notification 2006.

The Municipal Corporation, Ludhiana shall vis't the meat processing plant at Dera
Bassi to check the pollution control arrangzments made by such units and submit the
revised proposal/feasibility report, accordingly to the Board within 2 months.

Conditions of DOF

il
8.

9.

All the reactions will be carried out in the closed vessels.

The industry will provide personal protective equipments to the workers and will
enure that the workers are using the same.

The industry will provide fire extinguishing equipments as required under rule 66 of
Punjab Factory Rules, 1952.
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10 The industry: shall comply with the provisions ol Factories Act, 1948 and Punjab
Factory Rules, 1982,

1 There should be proper washing facility for the workers working in the plant.

12, There should be restriction on drinking or eating any substance in the plant.

13 The worker and the people in the vicinity shall be informed about the hazards
mvolved and methods to be adopted to prevent the harmful effects, if any.

14, The industry will modify its On-Site Emergency Plan & Health and Safety policy, if
there is any change in the organisation.

IS The industry shall submit compliance report of the condition of approval of site to
the Director of Factories, Punjab before commissioning of its project.

lo. The industry shall be inspected after commissioning of its proposed project to
monitor the compliance of condition of approval of site,

17. The building plans of the factory shall be submitted to the Director of Factories,
Punjab before starting the construction.

Conditions by CTP

O The adustes Wil samaly with all e carditiees dmposed in *ke ne'mission for
change of land use (CLU) granted by the Senior Town Planner, Ludhiana vide letter
NO. 2115 STP(L)TWA-12A dated 20.07.2015.

19. The industry will leave 21 ft 9 inch land from its own land in front of its premises
for widening of existing road from 16 inch 6 inch to 60 ft as public road as per
condition No. xix of change of land use (CLU) granted by the Senior Town Planner,
Ludhiana vide letter NO. 2115 STP(L)TWA-12A dated 20.07.2015.

Conditions by DOA ;

20. The entrepreneur will adhere to the pollution control norms of water & soil fixed by
Punjab Pollution Control Board and will obtain the requisite permission for
abstraction of groundwater from the CGWA.

Conditions bv CI'O ' ;

21. The entrepreneur will make adequate firc fighting arrangements as provided in Part-
IV of the National Building Code 2005, Indian Standard Code and as per the advice
of the concerned Fire Officer, before commissioning of the project.

Conditions by DHS

22. The proposed industry should not pese any health hazard to the people residing in
the surrounding areas. '

23. The workers and the people in the vicinity should be informed about the hazards
involved and methods to be adopted to prevent the harmful effects, if any.

24, First Aid Centers and Occupational Health Centre should be provided, as per
requirements, to combat and manage health hazards from the processes.

25, No harmtul bye proaucis SHOUIQ -0 2510 WL (& o Lispudeid Vil Cuildiniy e prail i
keep the surrounding environment free from hazardous effects of wastage.

26. Names and connecting telephonc numlzrs of nearby health institutions should be
displayed on the board and made known to all concerned in the vicinity of the plant
also.

27. SPM (Suspended Particulate Matter) should not be more than the prescribed limit at
any stage to avoid exposure to the people in the vicinity.

28. Periodic inspection by the competent authority of the health department will be
undertaken for the enforcement of the stipulated conditions given above.
Appropriate action under rules will be taken on infringement of these conditions.

General Conditions _
79. The site clearance is granted under the [Factorics Act, 1948 and the rules framed

there-under as amended from time to time. The industry will obtain
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clearances/approvals from other concerned departments under any other Act/rules, if

need be.

llns‘sulc cl‘cumncc does not preclude the institution of any legal action nor relive the
applicant from any responsibilities c* penalties to which the applicant is or may be
subjected under the provisions of Factories Act or any other Act/rules.

“This site clearance is valid for a period of five years from the date of its issuance.

=
l:-{

Addl. Dire&or--c Factories,
for Director of Factories, Punjab
=

Dated:

A copy ¢f the above is forwarded to the foliowing for information and necessary

Secretacy to Govt. of Punjab, Department sf Science, Technology, Enviroament
and Nor-Conventional Energy, Punjab, Chandigarh.
Chairman, Punjab Pollution Control Board-cum-Member Secretary, SCA-cum-

SAC, Patiala.

Director of Industries & Commerce,
Chief Town Planner, Punjab, Departmen
Floor, PUDA Bhawan, Phase-8, Mohali.

Deputy/Assistant Director of Factories, Ludhiana-5.

Nodal Officer, Computerization for uploading it in the

Punjab, Chandigarh. "
t of Town & Country Planning, 6

departmental Web Site.

= Sad —
Addl. Director of Factories,
for Director of Factories, Punjab
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ANNEXURE- A3

MUNICIPAL CORPUREAT ION LUDHIANA

Police Commissioner,
Ludhian.

No_ 49 4 U’LU} Dated 73\ o £ I e W

Subject: - Carcass Uitilization Plant at Naorpir Be:, Ludhizna under Smart City
Mission.

The Ludhiana Smart City Limited has sei up a Carcass Ut:lization Plant at
Noorpur Bet, Ludhiava for the scientific and hy:ienic disposal of animal carcasses. The

vendor for the operation and maintenance of the plart is on board.

2 On the day of commissioning of the plant i.c. 1 3-07-2021. some local people

created ruckus and did not let the Carcass Plant bew me operational. The Principal Seeretary.
Department of Local ¢rovernrert, Punjab has taken a serious view over the non-functioning

of the plant.

3 it is requested to depute adequate sel \rity (0 ensure smooth functioning of the

plant and to maintain law and order at site

Sy
L Lomm?

Munici pai Gorporation,
| .udhiang”
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ANNEXU RE§Z4

CWP-8363-2016 (O&M) i

114+233
IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

CWP-8363-2016 (O&M)
Date of decision : 22.05.2017

Gram Panchayat Village Nurpur Bet and others
... Petitioner(s)
Versus

State of Punjab and others

... Respondent(s)

CORAM: HON'BLE MR. JUSTICE AMIT RAWAL

Present: Ms. Rahish Pahwa, Advocate
for the petitioners.

Mr. Yatinder Sharma, Addl. A.G., Punjab.

Mr. Ashok Kumar Bazaz, Advocate
for respondent No.3.

Mr. Gautam Dutt, Advocate
for the applicant/respondent Nos.4 to 7 in CM-1306-2017.

ek

AMIT RAWAL, J. (ORAL)
CM-7719-CWP-2017

For the reasons stated in the application, which is duly
supported by an affidavit, the application is allowed.
Rejoinder to the reply filed on behalf of respondent No.3 is taken on record
subject to all just exceptions.

CM-1306-CWP-2017

The present application under Order 1 Rule 10 CPC has been
moved for impleading the applicants, namely, Gram Panchayat Rajaap,
Gram Panchayat Bokra Dogra, Ludhiana-I, Gram Panchayat Kapoor

Singhwala, Ludhiana and Gram Panchayat Shohlay Ludhiana-II as
For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
1of 16

::: Downloaded on - 14-07-2023 09:30:06 :::
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respondent Nos.4 to 7, on the premise that few of the Gram
Panchayats/petitioners, namely, Gram Panchayat Nurpur Bet, Ludhiana,
Gram Panchayat Bagan Kalan, Ludhiana, Gram Panchayat Rasulpur Patti,
Ludhiana and Gram Panchayat Razapur Patti, Ludhiana, have sought the
quashing of the scheme dated 29.09.2014, whereby on 5 acres of land, the
Municipal Corporation, Ludhiana is setting up a Scientific Carcass Plant at
Nurpur Bet (hereinafter called 'the Plant'), which according to them, would
be unhealthy and would not be environmental-friendly, much less, endanger
the life of the future generation, owing to the fact that the few of the Gram
Panchayats, namely, Gram Panchayat Dollon, Gram Panchayat Manowal
and Gram Panchayat Bholewal Jadid, submitted the complaints (Annexure
A-1, A-2 & A-3), whereby adjacent to their land, some persons have been
carrying out unauthorized business of 'Hadda Rodi' i.e. disposal of the
carcass of the dead animals (at unauthorized places) and the aforementioned
area is being frequented by the stray dogs and causing pollution in the
environment etc.

He further submits that the contents of the application be
treated as written statement on their behalf.

Notice of this application.

Ms. Rahish Pahwa, Advocate accepts notice on behalf of the
non-applicant/petitioners and submits that they are not the necessary party
and urges this Court for dismissal of the application.

I have heard the learned counsel for the parties and appraised
the paper book and of the view that in order to appreciate the controversy,
particularly, when there is a scheme which is being sought to be quashed, it
would be appropriate to implead the applicants, aforementioned, as

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
20of 16

::: Downloaded on - 14-07-2023 09:30:07 :::
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respondent Nos.4 to 7.

Accordingly, the application is allowed and the aforementioned
applicants are ordered to be impleaded as respondent Nos.4 to 7 and the
contents of the application be treated as a written statement on their behalf.

CWP-8363-2016

The petitioners have sought the quashing of the Scheme
submitted, vide letter dated 29.09.2014 (Annexure P-2) of respondent
No.3/Municipal Corporation, Ludhiana and with further prayer for issuance
of a writ in the nature of Mandamus directing the respondent
No.3/Municipal Corporation, Ludhiana not to pursue any further activity for
installation of the Plant in the revenue estate of Village Nurpur Bet on the
pleadings that respondent No.3/Corporation, in order to resolve the issue of
disposal of dead animals, was looking for some suitable area, but it was not
able to install such a plant within the limits of Municipal Corporation,
because of the numerous objections and oppositions raised by local
inhabitants and in order to resolve this issue, respondent No.3 had
purchased an agricultural land measuring 51 kanals 1 marla comprised in
Khewat No.444/440, Khatoni No0.519, Khasra No.68, Killa No.13 (8-0) in 1
kitta, Khewat No.676/668, Khatoni No.779, Khasra No.63, Killa Nos.2, 3,
4,5, 6/1, 7, 8, 12/2 in total 8 Kittas, situated within the revenue estate of
Nurpur Bet, District Ludhiana and as per jamabandi for the year 2009-10,
respondent No.3/Corporation is the owner of the land. Vide letter dated
29.09.2014 (Annexure P-2), respondent No.3/Corporation had taken a
decision to install a carcass utilization plant and sanctioned the grant of ¥ 6
Crores for said purpose. Various steps, in this regard, have been taken i.e.
No Objection Certificate from Punjab Pollution Control Board etc. as

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
3ofl6
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evident from the letter dated 16.01.2015 (Annexure P-3).

Ms. Rahish Pahwa, learned counsel appearing on behalf of the
petitioners submits that the site earmarked by respondent No.3/Corporation
is situated within the revenue estate of Village Nurpur Bet and surrounded
by the revenue estates of Villages and the petitioners acquired the
knowledge of the aforementioned fact as per the news item published in the
news paper and approached respondent No.3/Corporation not to install the
plant and ultimately, sought the information under the Right to Information
Act, 2005 by acquiring knowledge that the present place, which is being
used as 'Hadda Rohri' meant for disposal of the dead animals without
adopting scientific method, is the best suitable place for installation of the
said plant as there is enough open space all round because of unhabitated
nor any agricultural activity being carried out. In fact the area purchased by
respondent No.3/Corporation is the territorial area of Gram Panchayat
having a governance of self-government known as Gram Panchayat within
the meaning of Section 2(ZA) of the Punjab Panchayati Raj Act, 1994 (for
short 'the 1994 Act’). Article 243(G) of Chapter IX stipulates the powers,
functions and responsibilities of Panchayat to be determined by the
legislature of the State. The 1994 Act came into force w.e.f. 21.04.1994,
which is a complete code. By virtue of Seventy Fourth Amendment Act,
1992, part IX-A was incorporated in the Constitution Of India, for
establishment of municipalities. The subject of dead animals is governed by
the Municipal Solid Waste (Management and Handling) Rules, 2000 (for
short 'the 2000 Rules), formulated by the Ministry of Environment and
Forests, while exercising the powers conferred under the provisions of
Environment Protection Act, 1986 and Rule 4 of the 2000 Rules casts the

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
4 of 16
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responsibility on every municipal authority to ensure the implementation of
these rules within their territorial area (emphasis supplied), which reads as
under:-

"Rule 4 (1)- Every municipal authority shall, within
territorial area of municipality, be responsible for
implementation of the provisions these rules, and for any
infrastructure  development for collection, storage,
segregation,transportation, processing and disposal of

municipal solid waste."

By referring the aforementioned rule, she further submits that
the municipal authority cannot go beyond the municipal limits from the
point of collection of waste to its final disposal. In other words, Rule 4 of
the 2000 Rules puts a complete embargo/ban for not extending its area of
operation outside its limits. Though, prior to the enactment of the Punjab
Municipal Corporation Act, 1976 and amended upto 1994 (for short 'the
1976 Act'), the erstwhile Municipal Committee could fix the places for
removal of offensive matter within municipal limits i.e. as per Section 278
of the 1976 Act. Sub-Section 3 of Section 278 of the 1976 Act mandates
that the Commissioner shall make adequate provisions for preventing such
receptacles, depot, place, dustbin vehicles and vessels from becoming
sources of nuisance. The Infectious and Contagious Diseases in Animals,
Act, 2009, came into force w.e.f. 25.08.2009 and the main object of the
2009 Act is to eradicate the infectious and contagious diseases affecting
animals, namely, prevention of outbreak or spreading of such diseases from
one state to another. In order to suffice international obligations for
facilitating the import and export of the animals, animals products and other

related issues and the violation of their, enables the Department of Animal

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
50of16
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Husbandry, Dairying and Fisheries, to prosecute the violators. The
petitioners consisting of four villages are situated at a distance of 1-2 kms
from the site earmarked for the aforementioned plant. A school having
approximate strength of 1200 students and a fact that enough number of
workers working day and night therein, are also situated at a very short
distance, besides there is a Mandir, namely, Shiv Dham, which is 2 km
from the site endangering the life of the inhabitants, resulting into,
violation of Article 21 of the Constitution of India, as Right to Live in a
clean and healthy environmental, is fundamental right, thus, in view of the
aforementioned facts, the scheme is liable to be set aside.

Respondent No.3/Municipal Corporation through Senior
Veterinary Officer, has filed the reply raising numerous preliminary
objections qua maintainability of the present writ petition, by submitting
that apprehension of the petitioners is totally ill-founded and misconceived.

Mr. Ashok Kumar Bazaz, learned counsel appearing on behalf
of respondent No.3/Corporation submits that the Government of India
before enacting the 2000 Rules, highlighted the need of disposal of
carcasses of dead animals in a scientific manner, as per Clause 5.5.9 of the
Manual, which reads as under:-

"In most of the cities the animals dving of unnatural death
are carried away to outskirts of the city limits by the people
who perform the job of dehiding of the carcasses. After
dehiding these carcasses are left in open. Vultures and other
animals feed on meat of the carcasses. This entire activity is
nuisance to the aviation industry and hazard for public
health. The carcasses utilization plant which is run by
adopting the dry rendering plants should be provided at all

major towns to process the dead animal carcasses in a

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
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scientific manner. These plants should process the Solid
waste generated from the slaughter houses as well as the
places of illegal slaughter. The products of rendering the
plants are widely used as meat/bone meal etc. The slaughter
Houses waste can also be subjected to Biomethanation as
resources of energy."

Department of Animal Husbandry, Ministry of Agriculture,
Government of India is providing substantial financial
assistance for setting up the Slaughter Houses and the
Carcass Utilization Plants. The details including the

guidelines are given in the Annexure 5.2."

The answering respondent(s)/Corporation vide its Resolution
No.4647 dated 09.11.2000 (Annexure R-3/1), had purchased 21 acres of
land in Village Nurpur Bet for setting up of the Municipal Solid Waste
Treatment Plant and owing to the fact that before the commencement of the
aforementioned Rules, the Municipal Solid Waste was being disposed of by
traditional method of dumping of solid waste at two different sites, which
were initially situated outside the Municipal limits, but owing to the
extension of the limits of the Municipal Corporation, the sites came within
Municipal limits. 'Hadda Rori' was situated at Village Ladowal i.e. a site
situated outside the Municipal limits, and by adopting old traditional
method, carcasses of dead animals were disposed of ie. the method of
de-hiding the dead animals and leaving them in open to become a feed of
vultures, meat-eating birds and animals. The aforementioned concept is a
continued source of nuisance, much less, emission of the foul smell and
polluting ground-water also environment. It is, in this background of the
matter, the respondent No.3/Corporation vide order dated 08.11.2005

(Annexure R-3/2) decided that carcass of all dead animals will be conveyed,

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
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deposited and disposed of at a Municipal Carcass Disposal Site, set up at
Village Nurpur Bet and in this regard, vide letter dated 02.07.2012
(Annexure R-3/3), the Punjab Pollution Control Board had on the basis of
the complaints received from the residents of area of Village Ladhowal,
requested the Deputy Commissioner for removal of 'Hadda Rori' or shifting
it, at some appropriate place and it had also issued a notice under Section
33-A of the Water (Prevention & Control of Pollution) Act, 1974, to one
Parshottam, who was carrying out the illegal activity of 'Hadda Rori',
Parshottam has also filed a civil suit for injunction and the same is pending,
but the pendency of the suit has nothing to do with the present case. Vide
Resolution No.171 dated 20.12.2014 (Annexure R-3/5), a proposal for
setting up of the "Carcass Utilizations Plant" was approved as the provision
of Section 278 of the 1976 Act, puts an obligation upon the Corporation to
make adequate provisions for preventing receptacles, depots, places,
dustbins, vehicles and vessels, much less, final disposal of solid waste and
also of the disposal of carcass of the animals in view of the Infectious and
Contagious Diseases in Animals Act 2009. Respondent No.3/Corporation,
vide order dated 16.01.2015 (Annexure P-3/6), requested the Punjab
Pollution Control Board for issuance of 'No Objection Certificate' for
setting up the aforementioned plant and simultaneously, also approached the
District Town Planner, vide letter dated 19.01.2015 (Annexure R-3/7) for
change of the land. Moreover, respondent No.3/Corporation, vide letter
dated 17.07.2015, has also invited the open bids and in such process,
appointed G.K. Sen & Associates, Kolkata, as Project Management,
Consultant, which has submitted a detailed project report (Annexure R-3/8).
The site, in question, is situated at a distance is between 1000-2500 meters

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
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from the aforementioned four villages, and the location of school is at a
distance of 1500 meters, whereas Mandir Shiv Dham is at a distance of 900
meters. In this regard, Tehsildar, Ludhiana (West) has issued a certificate
dated 09.01.2015 (Annexure R-3/9) certifying that no pucca house of
permanent construction is situated within a radius of 100 meters from the
plant site, therefore, there is no likelihood of any nuisance, thus, information
provided and pleaded in the present writ petition is wholly misplaced and
ill-founded, thus, urges this Court for dismissal of the writ petition.

The objection with regard to the dismissal of the writ petition
on the ground of delay latches has also been raised inasmuch as as much as
that, the land was purchased in the year 2009, whereas the present writ
petition has been filed in 2016, besides the aforementioned objection, Mr.
Bazaz has also referred to the provisions of Section 4(1) 44(c), (e) and 45
(zc) of the 1976 Act, to contend that respondent No.3/Corporation is
empowered and conferred upon the responsibilities to take a suitable
measure, in this regard.

He further submits that the site presently used for disposal of
carcasses of dead animals at Village Ladhowal, is also situated outside the
municipal limits and therefore, suggestion of the petitioners that the site is
best suited, is totally against their own argument, in essence, the petitioners
cannot approbate and reprobate, as the provisions of Sections 183, 192, 193
and 215 of the 1976 Act, empower the Municipal Corporation even to go
beyond the municipal limits for the benefit of the public at large.

The aforementioned written statement has been rebutted by Ms.
Pahwa, by filing a replication, stating that the distances given in the written
statement are wrong as measurement of the same was not done in the

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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presence of the petitioners.

Ms. Pahwa further submits that the petitioners are genuinely
concerned with the installation of the plant at the proposed site and the
provisions of Section 278 of the 1976 Act, is being misconstrued and
misinterpreted as there is no such provision in the Act, enabling the
Corporation to fix the places beyond the municipal limits.

In rebuttal, an additional affidavit on behalf of Municipal
Corporation dated 24.04.2017, has also been filed through Mr. Bazaz, along
with letter dated 31.03.2017 (Annexure R-3/10) and proceedings dated
30.11.2016 (Annexure R-3/11) i.e. decision accorded by the Additional
Director of Factories for Director of Factories, Punjab, regarding approval
of the site for setting up of the aforementioned plant. In support of his
contentions, he relies upon the ratio decidendi culled out by the Division

Bench of this Court in "Karamjit Singh and others V/s State of Punjab

and others" 2014 (2) RCR (Civil) 382, wherein while referring to the 2000

Rules regarding problem of the Pollution Board, Ludhiana, the Division
Bench of this Court had disposed of the writ petition, with the following
directions:-

(1) The concessionaire, who has been given 51 acres of land
Jor setting up of Municipal Solid Waste Management Plant
in pursuance of agreement dated 30.11.2011 shall complete
the process of installation and operation of such Plant
expeditiously preferably within one year from today.

(2) The Respondents shall obtain all clearances and/or no
objections etc. where ever required except that it shall not
be necessary to obtain no objection from Airport Authority/
DGCA;

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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(3) The Municipal Corporation, Ludhiana or the
concessionaire shall make arrangements for erection of the
boundary wall, if already not done so, to protect the
garbage from spilling on road or the adjoining properties
and to restrict the entry of unauthorized persons in the
garbage area;

(4) The concessionaire will do spray of herbal sanitizer
daily on regular basis at the Jamalpur dump site to prevent
any environmental hazard and to retard the foul smell;

(5) Fogging of melathene will also be done every week of
Jamalpur dump site to kill the insects and flies;

(6) The concessionaire will not burn the garbage or allow
anyone to burn the garbage at Jamalpur dump site;

(7) A green belt along the entire boundary of the Jamalpur
plant/dump site, will be ensured by growing of dense tree
and shrubs for fresh air for the purpose of greenery and
healthy environment at that area;

(8) The fully covered vehicles shall be used for shifting of
waste to avoid foul smell and preventing from scattering the

same as well as keep it environment friendly,"

Ms. Pahwa, in reply thereto, submits that the aforementioned
directions, even, remotely are not connected with the controversy raised in
the present writ petition.

I have heard the learned counsel for the parties and appraised
the paper book and of the view that the grievance of the petitioners, in the
present writ petition, is fully ill-founded and misplaced and same is hereby
rejected/repelled, for, the pith and substance of the arguments of Ms. Pahwa
is that respondent No.3/Corporation cannot go beyond its limits to establish
the aforementioned plant by purchasing the land in the Village Nurpur Bet.

The purchase of land has not been challenged by the petitioners, much less,

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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the resolution passed from time to time and as well as, no objection
certificates, even given by the various authorities i.e. Punjab Pollution
Control Board, District Town Country Planer, Director of Factories, much
less, appointment of the Consultant.

It would be apt to reproduce the provisions of Sections 183,
192, 193 and 215 of the 1976 Act, which reads as under:-

"183. Power to construct additional works. - If the
Corporation is of opinion that the works and other
properties for the time being vested in it for the purpose of
water supply, drainage and sewage disposal are inadequate
Jor the purpose of sufficient supply of water or for the
purpose of proper drainage and efficient disposal of sewage
under this Act, it may take steps in accordance with the
provisions of this Act for the construction of additional
works, whether within or without the local limits of the
Corporation and for the acquisition of additional properties
Jfor such works.
192. Power to lay mains. - (1) The Commissioner may lay a
main whether within or without the local limits of the
Corporation-
(a) in any street; and
(b) with the consent of every owner and occupier of any land
not forming part of a street, in, over or on that land, and
may, from time to time, inspect, repair, alter or renew or
may at any time remove any main so laid whether by virtue
of this section or otherwise:
Provided that where a consent required for the purpose
of this sub- section is withheld, the Commissioner may,
after giving the owner or occupier of the land a written
notice of his intention so to do, lay the main in, over or on
that land even without such consent.

(2) Where the Commissioner, in exercise of the powers

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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under this section lays a main in, over or on any land not
Jorming part of a street or inspects, repairs, alters, renews
or removes a main so laid down in, over or on any such
land, he shall pay compensation to every person interested
in that land for any damage done to, or injurious affection of
that land by reasons of the inspection, laying, repair,
alteration, renewal or removal of the main.

193. Power to lay service pipes elc. - (1) The Commissioner

may, in any street, whether within or without the local limits
of the Corporation, lay such service pipes with such
stopcocks and other water fitting as he may deem necessary
JSor supplying water to premises and may, from time lo time,
inspect, repair, alter or renew and may, at any time, remove
any service pipe laid in a street whether by virtue of this
section or otherwise.

(2) Where a service pipe has been lawfully laid in, over or
on the land not forming part of a street, the Commissioner
may from time to time enter upon that land and inspect,
repair, alter, renew or remove the pipe or lay a new pipe in
substitution thereof but shall pay compensation for any

damage done in the course of such action.

215. Rights of user of property for aqueducts, lines etc. -
(1) The Commissioner may place and maintain aqueducts,
conduits and lines of mains or pipes or drains over, under,
along or across any immovable property whether within or
without the local limits of the City, without acquiring the
same, and may at any time for the purpose of examining,
repairing, altering or removing any aqueducts, conduits or
lives of mains or pipes, or drains, after giving a reasonable
notice of his intention so to do, enter on any property over,
under, along or across which the aqueducts, conduits or
lines of mains or pipes or drains have been placed:
Provided that the Corporation shall not acquire any

right other than a right of user in the property over,

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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under, along or across which any aqueduct, conduit or
line of mains or pipes, or drain is placed.
(2) The powers conferred by sub-section (1) shall not be
exercisable in respect of any property vested in the
Government or under the control, or management of the
Government or railway administration or vested in any local
authority save with the permission of the Government or
railway administration or the local authority as the case
may be, and in accordance with any bye-law made in this
behalf:
Provided that the Commissioner may, without such
permission, repair, renew or amend any existing works
of which the character or position is not to be altered if
such repair, renewal or amendment is urgently
necessary in order to maintain without interruption the
supply of water, drainage or disposal of sewage or is
such that delay would be dangerous to health, human
life or property.
(3) In the exercise of the powers conferred upon him by this
section, the Commissioner shall cause as little damage and
inconvenience as may be possible, and shall make full
compensation for any damage or inconvenience caused by
him. "

On cumulative reading of the aforementioned provisions, it
reveals or leaves no manner of doubt that respondent No.3/Corporation, for
the purpose of carrying out its activity for managing aqueducts, conduits
and lines of mains or pipes or drains over, under, along or across any
immovable property, whether within or without the local limits of the City,
has the powers, therefore, argument of Ms. Pahwa, not establishing the
waste plant within municipal limits is wholly misplaced and the same is
hereby rejected.

The specific distances between 1000-2500 meters and of a
For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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school and Mandir ibid, have not been specifically rebutted in the rejoinder,
except by vague denial that the distances are not correct. No concrete
evidence to belie the aforementioned statement has been placed on record.
Even otherwise, the earlier traditional method of de-hiding and disposal of
the carcass of the dead animals being done in Village Ladhowal, which was
also outside the limits of municipal corporation. The respondent Nos.4 to 7
have also submitted the complaints Annexure R-Al to A3 i.e. existing place
for disposal i.e. 'Hadda Rori' has been creating nuisance and a source of
pollution also platform of spread of various diseases, as stray dogs, meat-
eating birds and animals converge at the area and excrete and birdshit are
also source of spread of the diseases. The plant has been set up in a
scientific manner for the disposal of the animals carcass. Once the
authorities have given no objection certificates, the petitioners cannot
possibly have any objections, but rather it appears to be a personal battle
between the two sets of villagers the one imleaded and the petitioners. In
such battle, development work for the purpose of implementation of
Swachh Bharat Scheme cannot be put at rest and residents or public, made
to suffer.

It has come across in many cases that acts of the Corporation or
the State for the better environment and for welfare of the citizens, are being
hampered and impeded with the intervention of the local residents, for
settlement of the personal egos and sometimes capitalization of the situation
and the Court should be wary/circumspect in causing interference, rather the
writ petition should be dismissed by imposing exemplary cost.

Already the matter with regard to the spread of pollution and its
prevention, has been taken care of by Division Bench's judgment cited supra

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;
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i.e. with regard to the taking the preventive measures for setting up the Solid
and Waste Management Plant and not with regard to the carcass of the
animals. Respondent No.3/Corporation had already spent a lot of money in
purchasing the land, but the the petitioners have made all possible efforts in
creating hurdles, rather acted as stumbling block in installation of the plant
by obtaining the interim injunction way back on 03.05.2016 and almost one
year has elapsed in this manner.

As an upshot of my reasoning/finding, the grievance of the
petitioners is totally ill-founded and do not call for interference, much less,
does not fall within the realm of 'Judicial Review' under Article 226 of the
Constitution of India.

Accordingly, the present writ petition is dismissed.

Though I intended to impose the cost, but I refrain myself as it
is only the Gram Panchayat, which has come forward and not the individual,
though, apparently it looked that the present litigation approximately is at

the instance of the persons, who are carrying on the business of 'Hadda

Rori/Rodi'.
( AMIT RAWAL)
22.05.2017 JUDGE
Yogesh Sharma
v
Whether speaking/reasoned Yes/ No
v
Whether Reportable Yes/ No

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

LPA No.2247 of 2017 (O&M)
Date of Decision : 24.11.2017
Gram Panchayat Village Nurpur Bet
and others
....Appellants

Versus

State of Punjab and others
....Respondents

CORAM : HON'BLE MR.JUSTICE MAHESH GROVER
HON'BLE MR.JUSTICE ANIL KSHETARPAL

Present: Mr.P.S.Khurana, Advocate
for the appellants.

MAHESH GROVER, J. (Oral)

This appeal is directed against the judgment of the
learned Single Judge dated 22.05.2017.

The appellants are Gram Panchayats of various
villages and question the action of the Municipal Corporation,
Ludhiana to set up a “Carcass Utilization Plant” for which it has
purchased land in the vicinity of the appellants.

The arguments that have been raised before us can be
enumerated as follows :-

1) That no clearances have been obtained from the
Punjab Pollution Control Board and the learned Single Judge has
noticed this fact in affirmation erroneously in the absence of any

material on record.

lofs
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i) That the Municipal Corporation in terms of Section

25-a and Section 4 of the Municipal Corporation Act, 1976 can
function only within the prescribed limits as notified by the
process of law.

i) That there is no methodology prescribed in the
Municipal Corporation Act for disposal of dead animals and thus
the setting up of a plant without any proper resolution authorising
the Corporation to do so cannot be permitted.

iv) That the interest of the citizens, their rights and action
of the Corporation has to be maintained which according to the
appellants is being disturbed by setting up the plant.

We have heard the learned counsel for the appellants at
some length.

In so far as the first argument raised before us
regarding the clearances obtained from the competent authorities
is concerned, we are of the opinion that the appellants failed to
implead the Punjab Pollution Control Board as a necessary party
to the petition which was essential to understand whether any
clearances have been obtained by the Corporation or not. We find
on record an application submitted to the Punjab Pollution
Control Board for the purpose, but no material has been pointed
out by the appellants to show the clearances granted by the

Board. Be that as it may, we make it clear that setting up of a

20f5
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plant of the kind indicated in the proceedings shall be permitted
only after requisite clearances have been obtained from the
competent authorities. The Punjab Pollution Control Board,
though not a party before us, is, therefore, mandated to ensure
proper compliance. Likewise, the State authorities are also
directed to ensure that the change of land use is in place. This
effectively takes care of latent public interest in the petition.

In so far as the second objection of the appellants qua
the Corporation being permitted to confine only within its limits,
there would be no quarrel with it. But strangely the appellants
themselves have not brought on record any notification in order
to enable us to understand whether the proposed plant being set
up is within the boundary confines of the Corporation. This
objection, therefore, cannot be appreciated and is thus discarded.

It is next contended that there is no methodology
prescribed for disposal of dead bodies of animals. We are of the
opinion that disposal of bodies of dead animals is indeed a very
serious issue confronting the urban as also the rural bodies. If an
attempt is being made by the Corporation to set up a plant on
scientific lines, we do not see any reason why there should be
any objection by the appellants particularly when the villagers are
still persisting with age old traditions of having a Hadda Rori in

the vicinity of the village to dispose of bodies of dead animals

30f5
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which is neither scientific nor hygienic. Even if the methodology
as such is not prescribed it has to be understood that there is
an acute necessity of dealing with this situation of carcass
disposal which cannot be left in the open. The attempt of the
Corporation to set up a plant by adopting modern techniques
thus cannot be faulted with or discouraged.

Lastly, it has been argued that the rights of the
individuals have to be balanced with the acts of the State. Such an
argument has to be discarded outright in view of the settled
proposition of law that private interest has to yield to public
interest. We have noticed that disposal of carcass of dead animals
is certainly a public interest. The carcass if permitted to rot in the
open are obviously going to be hazardous to the health of the
inhabitants living in the vicinity. The action of the Corporation,
therefore, has an element of advancing a public interest. Any
action taken by them in this regard cannot be thwarted or
attenuated on such considerations as the ones advanced before us.
A feeble attempt has been made by the appellants to state in
continuation of the second argument that the Corporation has to
function within its boundaries confined. The Municipal
Corporation, which is a body corporate and a legal entity, is fully
empowered to go beyond its limits and purchase land. If the land

has been purchased for a particular purpose then they are entitled

40f5
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to put it to use subject to other constraints of law. We, therefore,
do not find any ground to interfere. However, delay of 49 days in
filing and 58 days in re-filing the appeal is condoned for the

reasons mentioned in the applications.

Appeal dismissed.
(MAHESH GROVER)
JUDGE
24.11.2017 (ANIL KSHETARPAL)
dss JUDGE
Whether speaking/reasoned Yes/No ‘
Whether reportable Yes/No ‘
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R.O/JLOW-T1L/ JRtaL., Date. |2:(4.202)

10

\he Commissloner,
Municipal Corporation,
Ludhiana.

subject:  Imposition of Environmental Compensation in compliance of orders
of the Hon'ble Natlonal Gree! Tribunal in O.A. no 465 of 2019 titled
as “Kulwinder Singh Sandhu & Others Vs, Ram Murti & Others”.

Ret: Orders dated 13.05.2020 of Hon'ble National Green Tribunal &
Monitoring  Committee report CMCISB[ZGZUMZSG dated
29.11,2020.

It is intimated that the {onble National Green Tribunal vide order dated
13.05.2020 passed in the subject cited matter had directed that the report su@ﬂ l_nl' the
conitoring Committee to the Hon'ble NGT on dated 14.02.2020 be acted upon. The relevant
part of recommendation of the Monitoring Committee is reproduced as under:
“pirections may be issued to the Commissioner; Municipal Corporation, Ludhiana
i complete and commission the modern and gcientific carcass disposal plant at
w.orour Bet, Ludhiana by 11,08.2020 failing which j@m&@@pé@a@n

.l'-':i-'J-_il‘lll-!-"r-(j“t.-(;\_.?:\'.'_“. i Lakh pe_r mnn_th-ﬁiay be imposed upon t_ij-s_;_[j-iunic'gpa\
“veporation, Ludhiana tﬁﬁ@E&nhﬁs.‘Tmifuj of the plant’. )

The Hon'ble National Green Tribunal had further directed that the Punjab
pollution Control Board and the Mun icipal Corporation, Ludhiana may take further steps in @
time bound manner and furnish compliance report by e-mail. The Monitoring Committee may
gversee compliance and is at liberty to file its further report, if found necessary.

A copy of order of the Hon'ble National Green Tribunal was forwarded to the

(aunicipal Corporation, Ludhiana vide Board's letter no. 7946-47 dated 24.09.2020 for

y:akingcnmpliance.

It is further Brought on record that the Monitaring Committee constituted by

Hhe Honhle National Green Tripunal had visited the Site of Modern Carcass Plant on

) 112020 and observed that ahout 45 % construction work has been completed and rest

of the wiork shali be completed by 78.02.2021. After yisiting the site of the processing plant,

 the Monituring Committee vide its report CMC/ 58/2020/1250 dated 29.11.2020 has made the
[ollowing recommendations:

i) The construction work of Modern Carcass plant should be completed by
11.12.2020. The machinery should be installed by 31.01.2021 and_rtlle_p-lant
should be commissioned by 28.02.2021, failing which Erwironmental Compensation
Jouble the amount 85 aiready imposed by the Monitoring Committee shall be imposed

50
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i) The Concessionalre shall instal| ;n;] c%mmissiun effluent treatment plant and other
solid waste management plant 5|multaneousiv along with the commissioning of
the main plant.

i) There shall be no discharge from the plant and the same shal be utilized|recycled
within the premises of the main plant.

V) The Concesslonaire shall plant at east 03 rows of broad leaf trees to attenuale:

air pollution any gaseons emission generated during the operation of main plant
by 31.01.2021.

v} The Concessionalre shall obtain pennission from the concerned authonty 10i the
abstraction of ground water before commissioning the main plant.
Vi) The Concessionaire shoyld ensure that there shall be no obnoxious odour and

nuisance in the area with the operation of the main plant.

The Monitoring Committee has forwarded the said report vide letter no.
CMC/SB/2020/1250 dated 29.11.2020 for compliance to Municipal Corporation Ludhiana
as well as Punjab Pollution Control Boarg, However, Municipal Corporation, Ludhiana has
failed to commission the plant by 31.08.2020. Accordingly, matter was taken up by the Board
with the Government of Punjab vide Board's letter no 26280 dated 04.12.2020 regarding

imposition of Environmental Compensation,

The site of the Madern Carcass Plant was visited by officer of Lhe Board or
10.03.2021 and it was observe

d that the Plant has not yet commissioned. Construction
Work is almost complete and machinery has arrived at site and is under installation. Effluent

treatment plant has also arrived at site and is under installation. No plantation has been done
along the boundary wall.

Thus, Municipal Corporation, Ludhiana has not complied with the timelines
provided vide orders dated 13.05.2020 by the Hon'bie National Green Tribunal as well a-
report of the Monitoring Committee dated29.11.2020, Accordingly, it has been decided to
impose Environmental Comﬁensation upon Municipal Corporation, Ludhiana in compliance i
the orders dated 13.5.2020 of Hon'ble National Green Tribunal as well as report of NGT
Monitoring Committee dated 29.11.2020, as under:

SNo.| TimePeriod | RateofEC No.of Months | Amountof EC

[ 0r09.200t | R LOOG00 P |66 s 600,000
w0202 | Month | | |

2 0L03202t0 | Rs.2,00000per | 0L | Rs 200,000

31.03.2021 month

|
| s, e e e & ererE———
- l i " Total W 07 [ Rs. 8,00,000/-

It is, therefore, requested that the Environmental Compensation amounting to Rs.

“
8,00,000/- as explained above may please be deposited with the office of the Board through
Demand Draft in favor of "Environmental Engineer, Regional Office - 3, Ludhiana” payable at

Ludhiana immediately, so as to make compliance of the orders of the Hon'ble NGT.

_ Ew >\
Enwronmentaﬁ ngineer

For and on the behalf of
Punjab Pollution Control Board
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Dated

A CO I v b ;
py of the above is Torwarded 0 the Secretary to Government of punjab,

Separtment ¢! Scie Tec -
Dopartment o1 =K nce, Technology and Environment for Information and necessary action please.

sdl
Environrnental Engineer

For and on the behalf of
Punjab pollution can‘rol Board
o gl

Dated

Eodste—

A copy of the above is forwarded to the Deputy Commissioner, Ludhiana for

information and necessary action please.

E,——

(=]
Environmental Engineer
for and on the pehalf of

punjab pollution €O trol Board
—— Ch
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331 €% doe ©f gefes JiSt aEl A

felr mas food O 21 BEF FqT I HE9s F9aA use sargs oz yiws fanrg &St ot ser9
o sfoE T Aa9s TER I8 W & 171 fiEt 20-12-2014 T ISR GREEMES UsE
e o9s T yTedt oSt el fer Quds aa faom sftre =& St 16-01-2015 Trdt URE
fomim T%n%ma?ﬁwz@auﬁmsﬁ@ 19-01-2015 IJt fER Aqr ¥ W we 83 g o
y=pal &9 et famr /i
3. UAE YgHAE dcd® 893 I U3T & 1969 St 04-05-2017 It mew fsend
Bfwrer § "Concent to Establish” €t y=washt st ot e iRz werfodt (MRALE) § dve
yTHAE d2ds 493 6 At ni3 Afee nuges sHet & ad9 foa sfmrer &t 853t ¥ div afor,
Uzs 5: 3821 f43t 31-03-2017 TG TGAR GEGTERRS UBE THI nUFE® e AT (For
scientific disposal of dead animals) €1 Hgdt fE3t aret i1
4. fed Ereviar I fa sforls & fotse nera fils sous &2, filk %or wee, il
dratir w3 fils gAmys & nrarst & gt aren uee 3 e 1000 Hred, 1000 Hies, 500 Hieg
™3 2500 Hieg T Foee Us'e ¥ A8 3 338 AgB F 1500 Hies © Tt 3 fils mouw ¥ fed 3
fire ¥feg &1 900 Hies & Tt 3 AfEs 71 fem 3 femer a8t @ Yo Wy, uste T 100 Mieg T Ay
fés &df w8 T
5. aoH Uerfes gays fe w3 99 T8 IRt &: 8363 e 2016 (§¥zAn
I HEGS TEleEE § F9ae usle ¥ Mg fedu nifs wifew @it Y, R Qug wreda
TEGIe & fHIT 22-05-2017 § SAE S13r famyr HY iy -

"As an upshot of my reasoning/finding, the grievance of the petitioners is totally ill-
founded and do not call for interference, much less, does not fall within the realm of 'Judicial Review'

under Article 226 of the Constitution of India. Accordingly, the present writ petition is dismissed'
ssed".




6. argnr dorfes @8 e el gefldae O say i 4 Aesadie d: 2247 e 2017
(@A odl' niles il i) o) o, i Quy wadian ardietge € 3U d'v & gt 24-11-
2017 § &ne dl3r [ "We, therefore, do not find any ground to Interfere. However, delay of 49 days
In fillng and 58 days In re-flling and appeal Is condoned for the reasons mentioned in the applications.
Appeal dismissed",
07. (tnr Quids gy D wid Jas! & v &: 1652019 (LA. No.332/2019) Trdt
o Maafldl adl' W) § svae usle ) wunggr fedu ndles 1 Hl, from e Srer ME.ALE
S a0y (et wlumprar  Ja (Y &zl
S, war fsong gl w8 aran yalin iz i g, 2021 FHY wehe @i
famr w3 T3 yava 2oy aus Buds fem uwte e Quures fiE 13-07-2021 § Fhoo famorr
il g il w3 P wnilni & wiz § o o v wEl M G g @ R, fE o fere
Bewzdl My s swer ny for e § GuiRes aus TS s fean gftmre I U3
A oRadloizdl Bl 22-07-2021 I wd gg 2 9caftAm/Et it 24.08.2021 I UB'E 3
HaQE) wEne gz &) fBhmr famr
9. o Gorfes gayT de, TReyT w3 §9 feger @it 3 i) 20-06-2021 3 w9
s ¥ 3-8 el mar oo ¥ Qu-nifaardingt wes WS o, fm R wifterdnrt 28 fiis
oot § fom wsiz @ wifn ufoeert T soetenr fmr o3 S fomr fa feg s
JeuE w91 wefx twedl 45 mudive w3 eedlwies §3ue adar w3 fem use € 9 @8 35
festi erfefent a3 7 aeerfenT
o Ui I FEHHE I w2 U yERE deds §9s 2 feendt wigAme 3
o fon uwiT wE TRV Ul T3wge nife yEfis &l 7T 9w
. uwiz ¥ Juedl €3 Audie w3 gediefene § G3ue (wfe-usee) T 39 3 fonrg
&3 7w 31
o sz 3 fewd few gwere O T foor 9
. upiz 3T v HTY 3 yoer uge § (yeS, 99 @ umie &9 fenream few 3
ufiest TeT Ut § 99 T8 QUB S00-2000 YIT Ug, U Hes/ R it U
TN FIT AG |
. Gus I5-3 (TSTw) v f ASEA el € d% Afas 9, § b a9 s e A fa
W 5.2 Al 2 fsony gerfEst »eEe dRar) Gus I3 3Tt A® U/ gev
zrIege g3 9% O5 w3 97 Ehidbi 85 T usTr afder 3
. unie 5 gofea dhirdnit gE T UITT USH J FRET|
12. gudz g Jorfes goyv e w3 THeYd 3 fauel afimee, gimre @ st
pram g faey w3 zore fsany ¥ wiftardint w3 frrl swfEfent w et 01.08.2002 §
W2 2t wifgarding @5 Wiféer ¥ i Tt 3 usie 1, aus < o5 adt ot w3 @y @ A
w7 @31 Quiz fifz =t & uwiz due & e wfog A3, fm ¥ Wy mom fsa 2
wifaardni < [z Tl ¢ HEl 02.08.2022 § weie @ & @ aoefenr fmr w3 wwie
wilninz w3 Tz T erfefent a9 wg gaefen famr n3 Gast 2 #d 79 o3 o
13, s fmi gftmmer @ wifterdinit @@ 88 defest @ mrféfent § fem uste 3
efire miFIQe 98 uste § 9% a9s o aet afiy diSt et 3 v Gowt & feg < S famr
fo vrevrar v w3 Ifgnrer gElaEe niE HERd Ws A @8 fer usie 3 I a9n fo3
2y-2y Wi 3 gerfest At At gdmit 751 aet afimt o € aege & fils @ o3
udsadmit 7% few uste § oy &dl° w9 &3 fomr J
14, Quds o derles »3 fifs wilnit & &ar fsant gltmrer <& Shmr famr fx Ueme
yeTTE devs s ¢ U39 & w6/ w5 F Aw-/1352 Bl 13-04-2021 ) FhEwT, warT fsand
yltmrer § wetia We.ildl IR OA No.465/2019 ¥ 38 g Huw &t Wetefiar it (frm &

e
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AE.2 B afsz 3 & MET 22-11-2020 § usiz v S9v ozt #t w3 fefimr f use § 28-02-
2021 § 9 13T AR & 3T UR 01 BY T IuG FIHE' /T (A sftmrrer § Farar, AR T I9C
J5 ) nEg J: -

"Thus, Municipal Corporation Ludhiana have not compiled with the timelines provided
vide order dated 13.05.2020 by the Hon'ble National Green Tribunal as well as report of the Monitoring
Committec dated 29.11.2020. Accordingly, it has been decided to impose Envioronmental composition
upon Municipal Corporatioin Ludhiana in compliance to the order dated 13.05.2020 of Hon'ble National
Green Tribunal as well as report of NGT Monitoring Committee dated 29.11.2020 as under: -

Sr. No. | Time Period Rate of EC No. of Amount of EC (in Rs.)
. B (Rs./ month) Months ]
01 01.09.2020 to 28.02.2021 1,00,000/- 06 6,00,000/-
[ 02 01.03.2021 to 31.03.2021 2,00,000/- 01 2,00,000/-
. Total T 07 8,00,000/-

L, Y

feon geot nigmr Taeae . MaRstat @8 P saw fend g
8,00,000/- gaWer F fx it 31-03-2021 & 3, Wy awwGE wEt fofimr famr A o3 WBT 3
vwle 9 ¥ J= woe a9 HIB QUE 2,00,000/- T NG GaT fsad B IIeT ULAN, §Y
{Sfr famr
15, few miu 9 a9 foant sftmmer =& v erfes geue 3¢ »i3 fils 9peus 3
UST & 281AR AR it 24-08-2022 w3 UsT & 322/8R/Et St 09-09-2022 FF
faftmr fomr fa Qs usie § sote 2 9 et niggs/garee Oer & &St AR AR IH
Uees @& fon usie § 9ol ¥ Y aE & nEgs/garee Uer |13t /et J 3t BR AEUT Ad9
fead <8 oSt 7= T adar aweEt o fithedt vy € Rt feo i fefimr famr A/ f
893 use § & I8 OF F9A HEud e LSl i3 UATE YEHE d2ds 3938 I8 a9 faa sftmre
g ware ¥ 14.00 By JU T TINS T I 599 foa & it agerEl AR feo Use fewe @ aege
& filz ertori/ay terfest w3 ueaerdnt ¥& fer usie § gode f&9 nEws dur o5t 7 odt
"3 US'e § IHEE T JUAT T ITHTIT § THSTENT BT mHaTenT AT fgar I
16. fed feo & Ravw I f Water AeAE @8 OA No.286/2022 3F At it
25.07.2022 3 ®99 feed Bftmre 4100 &9F U T goHer a3 famr 31 fegst gavt 9
maﬁamﬁwaﬁﬁwﬁﬁmﬁ%ﬂfméﬁ??ﬁwﬁmﬁmﬂ%,ﬁhﬁa
WERg

"The Monitoring Committee, during its meeting/visit to Ludhiana area on
27.04.2022, was informed that out of total 5 carcass disposal sites located at Village
Ladhowal, 02 sites have been closed and presently 03 carcass disposal sites are in
operation. The Hada Roadies are generating wastewater and the same is leading to river
Sutlej and contaminating its water quality. Further, the solid waste generated by carcass
disposal points are also big source of nuisance in the area. As such, these carcass
disposal plants are violating the directions of the Hon'ble NGT in OA No.465 of 2019 in
the matter of Kulwinder Singh and Others Vs Ram Murti and Others."

17. firgt 12-12-2022 (m)ﬁmﬁmﬁﬁm%wmm%m
Uy IR B nfT IO AE VS AR G wematont 3 @ 3 u9d TH & I ¥ v gy i
m3'de-Hg dist| fen geR T ffd 2999 &9 § famr 17 Buds 03 Tuxw A3t g 3 o
mﬁwm%maw@mwammwmsmﬁw

n/a M ALAT 323, 341 W3 149 ¥ 3fo3 it 14-12-2022 § fils Tri/agserdng T fumre
WeMEL NS T9H a9TEl aEt I -



" Punjab Pollution Control Boarg shall take immediate steps to get close
these illegal activities from the present location with the help of District Administration,
Deputy Commissioner, Ludhiana shall ensure the immediate closure of the unscientific
carcass disposal plants after the commissioning of the modern and scientific carcass
plant.”

"Punjab Pollution Control Board shall recover the environment
compensation imposed by Hon'ble NGT for the damage caused to the environment due

to operation of these illegal carcass disposal activities from the concerned persons
through the Department of Revenue." '

19. . N e LG w3 T 28 A=A 3 At diSiert gt gerfest € Hu 9EE
92 fanr3 o3 TR HETs aeEn uste § Twle wis Aot 1 893 § iy SR 92 iy 7t § T3t
SISt 7T 3 fx arem usie & so@e midt reare dag 3 fewfonr A w3 U 39 3 ufeR E9R
33 795 93 Ufew T 89 niftrarding § ffimr 72 71 fem F fewrer dar ugHE de9% B9 ©
wiftarsinit § gerfes st 72 fx FIew 2 43 3 9o adbert I Sor § 393 de ot AR A

@aﬁm,
sarg faam, sftmrar)

g.baslslo . 23 o
Satarg #ft § guaT w3 Bt arer fos 3hmr mer ¥ =
2 @uﬁs?@wm,mwmaﬁ,mﬁr§"mn@ﬁﬁ

Fraeet faz famr mter I

5919 faam, sftmrsr)




ANN Ig)glg RE- A8

&019 feand wiomrar
e fau,
yfsn afimsd,
wltmrar |
5 62408\ ..\ 10
fimm:- argan gewEns vete, fils gayg e, g gftmrer mddt |

%aakﬁ%nﬁuf‘iaﬁw#?’aFammﬁrangfwé&mmmﬁfr
fet e a1 A 2020 R aoan glefenms uote s goye iz sforte = iy afmrz
[ w@zrm itz 7 w3 s, 2021 9y aw [ A feg ueie daga 7.98 93 gu
mmfmaﬁwﬁw%n@@mﬁ#@mwfﬁmmﬁmmmwﬁmm%n

ysie 9t aufFet (e 3 Aed (dew) - 100
2¢ Aned - 50
g% HEed - 150

1, %ﬂmﬂeﬁww%ﬁmmmmeﬁmqﬁweﬁwﬁ
Jor-3d1, fis waem (@hmen) @ & ot fomr @ w3 T aun Gud3 we fan § 98 9
3] de g9w € gerfes &St o A
feiy aara faa & 21 BaF T 3 WEGs FOAR USE sarge Uz yiws fEwrg it aet see
faan sftmrer ¥ Aaes T8 @@ W & 17 it 20-12-2014 Tt FAR GEHEHHG UTC
HETUS o9s o yeadt it aretl fer 8uds saw fsant aftnie @& St 16-01-2015 Tt UFa
ygHE dedn 895 § TOQA GRUENHG ueie AETUS 896 eA3 We.8.A At aws wEt fatimr
| fer @ o® &t ey @8 Wdew § fiFt 19-01-2015 ot fem mq € 9F »e 83 G €
yeradt g9 feftoom famer 71
B UAE YgHE deds @98 8 U9 & 1969 st 04-05-2017 Tt wew faen
Hftmirar g "Concent to Establish” €T yeTeat o3t ot Aee sl nEfadt oWmR.ALE) 7 A
yTHE deds 698 6 Al w3 miee muges el 3 s fsom sftmre & 8831 ¥ di9 aafond,
uzg 3: 3821 it 31-03-2017 9 S GelfeRRs Use THI WUIRS wie FEIZ (For
scientific disposal of dead animals) € ¥igat &3t aret
4, fet Sreuar 3 fa sfords & folge »Er fils soue e, fis dor woe. fis
Fiafior w3 iz gye & wmardt & gdt aeaw usiz 3 @He 1000 Hiew, 1000 Mg, 500 tea
w3 2500 Hizg 31 Frgae uste ¥ AE 3 338 Fg® & 1500 Wiea & vt 3 s soug de fer 3
fre ifeg & 900 HieT & gt 3 mfz 31 fem 3 fewe aet @ Jar we, usiz @ 100 Mieg 2 a3
&g & nr@er 31
5. g derfem goye B w3 J9 @@ Alsufe@lt d: 8363 wire 2016 (EN3N)
Tt weter gEtaee § aeae uste €@ mEues fedu mills wfew @it A, fam QU wedg
TEtage o8 it 22-05-2017 € S ofi37 famir At fx

"As an upshot of my reasoning/finding, the grievance of the petitioners is totally ill-
founded and do not call for interference, much less, does not fall within the realm of 'Judicial Review'
under Article 226 of the Constitution of India, Accordingly, the present writ petition is dismissed".
6. IH UETTeS T UF W TEidee € 3us 8% § AmAtE & 2247 wiE 2017
Gz It nidts wfew oISt ot M, fam Qe wathn oetdee o sus 9 3 gt 24-11-

(3 Scanned with OKEN Scanner
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2007 § Qe dlar Ry "We, therefore, do not find any ground to Interfere, Howaver, delay of 49 days
in filing and S8 days Inro-fling and appeal I8 condonod for the reasons mentloned In the appllcations,
Appeal dismissed",

07. o Quda guifod (Mo dast & Waa & 4652019 (LA, No.332/2019) )
praular Ml sl R @ @oge uste A nuaer Redoonelles dl 0, for o Sne Mai. A
& g [ant wltmpar O Ja (W dlagoall o

N, S ot @it w8 qracon ydlenfbaie uste v don ga, 2020 W i dl
[ nid pesar Yo @atby qal Quds oy usle o Qoupes Bl 13-07-2021 & limr L
a1 nid fogae eoflal & usle § or oy va sl nga Qo uaer @ [ fon woa B
Quaresl mda sl gase o Bog usle & Guidiges aas w03 sow [mang slimear w8 =g
S onandiahdl Bl 2o-07-20210 wdl w3 dsg & wenll ol B 24082021 adl uste 3
QT e guerQer ) (limp famrn

18 Jon dwfbs graya e, angeya o G e waibal & Bl 20-00-2021 & Fa
fant ¥ wis-l R0 sarg fsam @ Queniltrarding s Wfdar e, for Ao niftrarding @& fifs
enibad g fem uste @ wifonr ulognet 0 Ty agerlime fame w3 e foor fa g usie
Yussures sdl wely Used] s mdlive na godefag @aue adar »R for umie @ 33 o 0%
st wrfefont wrd e sl

o umle Bng Jdhis 3 o dima yere dede e @ fsuil wigg 3
o [om usle aves gy udl/ T wirfe yghs & ge os)
o udle 3 twed dw nudlie w3 el § Bsue (wfe-iseae) @ 30 3 fnrg
allgr wier 91
o umle 3 fewd (g g der § foor 9
o UYE BT WUE WY B yaer wpr § ofes) g7 a ysie R e fow 3
ufost yaer ugnt § Paw o @ qu 500-2000 Y= g, ug Hes s wleet Ui
T FIE A |
o Gus Ier-T) (wEem) § fa megn efper @ 69 nfem 3, § de aa Rer g
el Wil @ ol gerfest nigrg dam Gus I3 5 s udl/ ey
vy gtz 3@ on v 9 dhrdini Qu e ysTr affer 3
o ugle m gafea dhidbat Qg T umar wmi § e
12. udz s durles guyT de @ IgmT & fsudl afimeg, sitmmer ¥ vt
dudan R frg 3 s feam @ wiftigdint wid omdl @féfon m = 01.08.2022 &
Hifdar <l niftrardbot & iféa e fifs wrleit § wele 1y a9s @ de adl ol o3 gt @
v d131 Quiz fifs vt & wele dur & R wiow F, fm ¢ mefy sor fsanr 2
nifterdort 3F [ wrinl § el 02.08.2022 § wste o @0 @ querlor fme w3 uste 9
wifgrinrg i3 Jz @ erfefent a3 7y awerfenr fomr w3 Gust ¥ Hat vo 13 @
13, mm@ﬁwémfha@n#eﬁ‘éﬁ‘ﬁuﬁ?é@rﬁ%nﬁ@mm@
gt mnei@e 08 usfe § uy oow ot aret afing ot ot 3 w3 ot § few < v fanr
fa yratrar Ui »3 ofenrar grtdae w3 waEtlar A A, v fom weie § 9% a9s fos
-y it A gerfest et it 7 gt Tw ) Wﬁﬁfgﬁfmn@mm@aémgeﬁ
fis enfnit nf3 taaardnrt @8’ feo usle § o &t auw fiegr famm)
14, Quds g Jerfes w3 s eviintt & aur fsans sftoorar @8 2hmr famr fx U
yEe deds §us ¥ U39 & nra. 8/ MEEE-/1352 i) 13-04-2021 T afmrma, ma e
gltmrar § wetion M.t 2 o OA No.465/2019 ¥ B3 nigrrg &igs & Wetefdar aiet (fam 3
wefA 8 afss dian & it 22-11-2020 § usiz o S st H w3 fefipr f ustz § 28-02-
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2021 § 5% iET Ae B I GUT 01 BY T FEG FIHS' &9 fai gt § daar, fw  wiae
5 fi nigAg 3: -

"Thus, Municipal Corporation Ludhiana have not compiled with the timelines provided
vide order dated 13.05.2020 by the Hon'ble National Green Tribunal as well as report of the Monitoring
Committee dated 29.11.2020. Accordingly, it has been decided to impose Envioronmental composition
upon Municipal Corporatioin Ludhiana in compliance to the order dated 13.05.2020 of Hon'ble National
Green Tribunal as well as report of NGT Monitoring Committee dated 29.11.2020 as under: -

Sr. No. | Time Period Rate of EC No. of Amount of EC (in Rs.)
_ (Rs./ month) Months

|01 01.09.2020 to 28.02.2021 1,00,000/- 06 6,00,000/-

I 02 01.03.2021 to 31.03.2021 2,00,000/- 01 2,00,000/-

] Total 07 8,00,000/-

fegst gond wigHe TEweE féit WAt @8 quB see feod sftmmE 3
8.,00.000/- Fara # for fut 31-03-2021 = 3, myr S@ege & fufmr famr H w3 use &
swhr ffg 39 I= arae o9 HA® QU 2,00,000/- T FOHET 399 fadH § FIGT ULAr, ¥
fesfimr famr AT
5. for FET T aa9 foan Bftmre @8 an daTfes gaue e w3 fils sgoue 3
Uss & WIATAAS Gt 24-08-2022 wiF U9 & 322/8FR/ST fiET 09-09-2022 I
fsfmr fami fx €3 usie § swBz ¥ T JE nEve/gaee U & oSt 7| q9T PH
iofes =% fom use § 988e ¢ 9 aet & niEsa/garee e oSt wEt O 3t 8R AEdT o9
faa =% St T T Agal aewEr W RSt vy & It feg & fafer fomr A fx
8a3 usie § 5 95T TT F9R HEUAl Wa.tEl wE UFTE YEHE deds 8§98 8 &ar9 faad st
g ®ars g 14.00 By T 2 53 F g 599 feen § A aweEt AR | feT U feve ® wemw
& fitg =r/aH derfest w3 uaeardntt 7% fom uste & gwle ¥ n@ee Oe oiFt 7 99t 9
ﬁmé%ﬂ@ﬁ%mgmm«mmmfwm
16. feg feg & TReGe I fa Hewer Wa.A.E =% OA No.286/2022 &F maUt 13t
25.07.2022 & &9@ fsai Bftmre @ 100 &390 & gowe o fomr 31 fegst gendt e
s wfos vies 9% 99 97 53t usie & fanlns § 4 s an &t faor famr 3, 7 fx O
SR 3

"The Monitoring Committee, during its meetingl/visit to Ludhiana area on
27.04.2022, was informed that out of total 5 carcass disposal sites located at Village
Ladhowal, 02 sites have been closed and presently 03 carcass disposal sites are in
operation. The Hada Roadies are generating wastewate: and the same is leading to river
Sutlej and contaminating its water quality. Further, the solid waste generated by carcass
disposal points are also big source of nuisance in the area. As such, these carcass
disposal plants are violating the directions of the Hon'ble NGT in OA No.465 of 2019 in
the matter of Kulwinder Singh and Others Vs Ram Murti and Others,"

17. figt 12-12-2022 (A=) § UB'e HY 08 &8l usie ¥ T9ad 2aed/easd Bus 03
ug IIgR B9 1w 99 FB U9 A BUT weerfonrt & 84t ¢ u9d vl &f §9 & wede ove S
w3 de-ng a3t fer geR o ffa Tvag 80w T fomr #t Guds 03 woae U3t RT3 o)
ysiz daTg i3 I3 AR B T9a9 w NS yerfewt @ goefent famm w3 ufen § aasrarfant
wia oAt AT 323, 341 M3 149 2 3103 it 14-12-2022 3 fls eEwiaeaardet @ fume
ME e g Tar FO<TEl aEt ¢ s

8. HEtE W5 LS vi3 Tiee 98 AR-AR 3 At didort aetert aerfest & e e
ﬁégﬂﬁ?%ﬁ§ﬁmﬁ3hmmmmaﬁwwa,mgﬁm
GewEnns use § w8 nifs Agdt 31 aaw faam st <& fer uste § s9-a9 goge o
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af &3 ot 3 g € fiE (@ fre w3 Tpeya) S Uurfest @@ feg une % ww aws fow

e urfenp i faar 3 & wedier WL i3 Wt Tetade @ gant @ Gdue 01 wE &

<3 fsad & fea uste § ew@e @ afing st 3 fog Rig i dorfegi w3 fis edlsd & uwiz @

it @) Qe dF 3 o e fsa @ et & @ it 31 fer g wu &

s, witmme @ ot @ wry el famn 3 w3 yfem Gun & o A aE A

fow w8 w7t & ddt o) A B fa argan ez § w @ T e
i &1 UEE

Gsiot ufisr G UR 39 3 wdghr goewt A gt fa 3t far st w2 v
s A R >

-

afiFmEa,
xarg feand, Btz

-sh:\\? ¢ \D ﬁm?:...&.gl--\%\l -
Gusas Qe ot o, wftowrer A § e w3 e a3 A
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a5 & 0161-2917048
NS : ademel3@gmail.com

Office of the Additional Commissioner, Municipal Corporation Ludhiana

aHTT & 49, Tt Hfns, do-8, 3 w3T gt Ja, Bftmre

Aer feu,
HEtar UfsR SfHAsg,
Bftmrsr |
s (bofpcrlo s | 5/03/23
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> r ANNEXURE- A10
FIAST INFORMATION REPORT
: (Under Section 154 Cr.P.C.)
i M
(W 154 &8 yfatywe nfif @ afa3 )
pﬂ""" (M8 ): POLICE COMMISSIONERATE
1

LUDHIANA

N.C.R. B/ A1 3. d

126
LLF.-| featfya Fedtdt s -l

(™S un fadaz )

P.S.(d2 ): LADHUWAL Year(n'® ): 2022

AR ::' wa ) 0159 Date and Time of FIR 14/12/2022 22:10 tws
. (REMA wry o 3efta w3 muer ).
s FIR election related (Yes/No) No Elec
“ﬁ 3= 58 w3 '*H.'H‘P'LW, a,?) tion Tm (9= A famu ): NA
@ &M
N 2. SNo.(sf &) Acts (x3%) Sections (urarzt)
1 IPC 1860 323
2 iPc 1860 ‘341
3 IPC 1860 149
3.(a) Occurrence of offence (wugma & uzar);
Date From Date To _
1. Duy(fes).  Monday (33 1212r02 (3dfaza): 121122022
Time Period Time From Time To
(7w Rrwr): Pahar 5 (= 3): 14:30 hrs (M 3T, 1430 hrs
() |nformation received at P.S.(a2 Date Time
| f-za "es yu3 Je o it s mat):  (Best): 141122022 (mut):  21:30 hrs
(c) Seneral Diary Reference  Entry No. Date & Time
(Fwanie Aeae) ; (yfeedt /): 038 (3dtT w3 m) . 14/12/2022 21:30 s
4. Type of Information (r=arat & fanw): Written
& 5. Place of Occurrence (wea' wars ): s
<3CE g
{a)ﬂiraction and distance from P.S. Beat No. -, »* £y
1.V (@2 3o 3 fom): SOUTHEAST, § Km(s) (flew)s . o
Address  fuz anmye,shmre ' ¥ R
(b) L i £ e
(uar): \g [
In case, outside the limit of this Police Station, then '%?’(; 1 ¥
(© (e gz why I w09 3 ) Do (1B
Name of P.S District(Stale) T
(ar = EM): (o (wR) )
1
&ﬁk;‘
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i (mant (frarfegads’ [EETaaT):
¥ _ m.nll \nfo
compl® i
8.\ . tom B
W e e -
(b)Father's gdlamrs). 1970 fonT1): INDIA
(cyDate/Year of BW.l (‘_m“ ) . (d)NalIona“Ul L' p):
(@)UID "““""“uf,;é;z o Date of Issue (F# 37
(f) Passport No. ( i :
Place of Issue _
(vt wsm o e ) &
(g)d details (Ration CardVoter 1D c'rd'P“spor“':jI: Nt:;r
S.No. Id Type ;ur:";w)

(5 &%) (uar@ yza @ fami)
1

(h)Address (¥3): ) _
" S.No. Address Type Address
(831 &) (u3 & fanm) J(CEY] .
1 Present Address i3 a1y, GONSPUR &2 gaes sfmre, LADHUWAL POLICE

'COMMISSIONERATE LUDHIANA,PUNJAB, INDIA

2 Pemanent Address fii3 M@, GONSPUR ¥ srdws mftmime! LADHUWAL POLICE
L | COMMISSIONERATE LUDHIANA,PUNJAB, INDIA
* (i) Occupation (fa37 ):
Phone number Mobile
(i) (28i2s 3. (tofes 8.):  91-9878622714
Details of known/suspected/unknown accused with full particulars
T. (zlazkdiars yveaw v y3 292 wivs =9es ):
Accused More Than(¥a 3 ¥u wiamdt #t faeat):
S.Mo. |Name Alias Relative's Name ~ Present Address
A A (@ue) (e e ) e
(1 120!255’!#@{ T 1. s UNKNOWN POLICE
_' ’Pewaa‘rw ;. 1 _ COMMISSIONERATE
1 ; LUDHIANA PUNJAB,INDIA
8 Reasons for delay in reporting by the complainant/informant
- (Parfezagz/mesasy A false ¥P 8 wow gorle v awa):

|
|

\ 9. Particulars of properties of inte esl (w&fu3 wrewre o 2aw).

| S.No. [Property Category Property Type [Description . (b <Valye(i .
| (& 3)|(rrieere A R21) (wrfeere & i ) | (Rue) ;:’& | ‘L(%w*: ((t;lzx;; )
%‘1.1 .
-i‘;*‘-
Ny,




(0 Total vulhh of property stolen(in Rs/-)
@R wlee e dn dm( I e ) ):

‘1,‘ Iﬂﬂuﬁt Report / U.D. case No., If any (w3l fatgz / 9.91.ya92 A, daa dd o
# 8.No. (st 8.) UIDB Number (q.#1.yzzz i)

12 First Information contents (¥@wr); 25 ¥4d
mmmmqﬁmmmmwwmmg’””m’

98786-22714 .mw&n%ﬁwmwmﬂﬂmﬁzmmwﬂw
12-12-2022 7 == e 2:30/e A3 R w2 waea #ug BR-32-F-5179 HaT _
Wﬂ@@“hwmmmmmwmwﬂwmm
w@memag'wwm.wwatmgmﬁaﬁéammﬁ?w“‘m
20125 -+ Pemardioet & st @ o s 3 v g 39 fr 73t frt 2w 92 g 04 7Y 9
frft wift GE'g B T JB Ut 3 S1-EM fowprardt ST ANS Har 3399 3 w2 it Vi 3 I
fa 1 TR 3 Bt wiea 9 @R it e 2 v wided g Tar 3 wdh 2185 It
a5 St i & e V@ it At 1 fires g wfeer 3 MEtas aaeen i i H
A i w B wnGE WA TN w7 5 s fe fef 3,20725 7w ot e dga
mﬁﬁw?;mm'h‘?-gzw.m-ﬁinm:-MW(M)M:-ASIM

fiy grer w?efs zgs"tmw firft 14/12/2022, Fraeret wEin -uid HE REANT Hreft aavadh BIE:
sufog Ry zgg 2226/3faw3 PHG amia fiu 593 19925 2 Twe e Hi, 31 W& RIEUW fsam
mmm:mmmmwmmamwhmgﬁamm
Faefon femms w3 MLR/NT/114/2022 faes Truss sfowre MLR &9 35 06 W' Sadh
fmﬂwaa.ﬁmas?as.ﬂ?m%ﬂanﬁmmﬁﬂ%ﬁﬁ%wﬁmmm
g5, fws i3 MLR s&dt €93 20/25 &-HBH e ¥ fumTe W aH 323,341,149 \PC & 3
wWwaaMa‘#fPHGmnammﬁam%zs@}fumwmwmmm
W,{,mwgwmﬂmmgﬂwm@'é’twéuanzu:nﬂ?_m}m@
mmﬁwmmg@mmﬂ:- MlmWWmmw
14/12/2022 , @ Je T BB Bimre AT -9.25 PM , awa nve fimis Q13 s & 2 g

v @73 e G T 20125 7 W RV € €9 e A o | s

o % li- - 4 =
nﬂ!rﬂhmFlRﬁPHGmﬁf"@fﬁﬂ?AS'“'““WT@B.#:Q’E%,??S‘*W?”W
3 (& P

b .y
i .

‘ * k...".;k‘.,' = e 4
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ANNEXURE- A11

WORKS .OFFICE J-139, SITE-C, U.P.S.L.D.C.SURAJPUR INDUSTRIAL AREA,

GREATER NOIDA G.B. NAGAR (U.P.)

H .OFFICE J-50, SECTOR-12, PRATAP VIHAR NEAR SANTOSH MEDICAL COLLEGE,

GHAZIABAD 201009 (U.P.)

Mobile -9868215821, Email:- essdeeenterprises50@gmail.com, devendraverma9868@gmail.com

Ref— CUC/LSCL/22/04 Dated 13/12/2022

Jqar A,

C.E.O

Ludhiana Smart city
Ludhiana

fawg - oREY wWic @ ga9 & U g B &1 gdeq $db LSCL &
BRI o IJUfRYT T IAM DI IHAT JTed |

gl

BART MUY 3RIY § & $RSY Wic &I Y B &1 Jdeq Hb LSCL &

YHRAT H IR T TAH DI SIATG BRI To! Id & 916 RAT-UGHA

A & f/AE FRars B A od ff FREY Wic B UAES TA DI

DI Fd gl adt 89 Fg g1 &1 9w &A1 U T g1 odr amer &

&1 fawor e fear m gl

1) 30/05/2021 H HREY WIC P! trial run P &G completion certificate LSCL ¥ UT

[EeRs ?ﬁ? q| tender b SR GHIRT running&operationa'ﬁ R[> 3AId Bl 7‘:[553[ o

2) 13/07/2021 B HRHY Wiic Inauguration A B fGAid MY BT TS| cabinet

minister 1 Inaugurationw I q%?r 33[ WT—EI_Q"Q'%T b AP ﬁtﬂ T rl

3) 13/05/2022 % URMEEH GRT RAT-USKH &I §< B DI DI SR @l

S & 5HH D U db HRHGY Wic B JR&T Id B Ul

4) 01/06/2022 1 18/07/2022 A% HRDHY Wic Bl URMNDH d G security GRT HH

capacity TR TN ATl U GRM  tRAT-UYSKH HHf P! YA 9 gforg wHf A

IAd Carcass plant?blf Eb_&F IR fe@mn

eRA-VERA HH $ G B UG urn Tl eRA-UERH HHf BT FHe Ul

f5 1 Ul @ W9 SHF & efex O § & ETP Wi &l UMt @ JA Bl

%@' O B Sgoq & [T Ugd ¥ 81 O ATl RAT-UGRA FT I 8 Smd
|

5) 19 07 2022 Carcass plant P running condition & TR 3P IAd WIe & SR

¢RAT-UGRH PHHI 50-60 ANT WX 3R TN HHARA P I T SBR plant T HET

S & ®El YdeT ol fBar Ul iR WA ARA & 4u! df 13 R Ta F
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am fb "§URT U Bl HBIC %q—’c{ Carcassplantaﬁqg[@[m@»ﬁq
UM & < $HAT | SURT Tl GRT U 39 plant BT f&Aid 13 07 2021
JgdicAd 0 =78 g1 faar o1 | g9 plantﬁ | technology%'ﬁf Ed3 i =g

AT 81 Y plant B g Bl dels TR fH F §1 3R TR W & &gq
¥ plant BT TART A MU MR UG HHAMA! PT 8@ dgd )T 81 | HREI
Wie & 3R W 3R W HHARAl & Y TMe-TTelsl 9 YdhT ol Al
&t video TAT DI Tl_sC %I

6) 20 07 2022 additional Commissioner =1 H@f plantq_g\fy?[ ® B T URAT-TeRH
FHA 5 g AP o/ S g plant TR G SITE

IR I gHIER B @ dfbd & g aral 5 Ma & A A7 A 99 o
dgl od urn il

7)12/12/2022 H HREBY Wie Bl UANH gRI I P! DI HI TR
JIABRRTI (BDO , vet doctor)d HTHA Hd q’-‘{[&h Pl tractor trolleyﬁ SRAT-TeRH
FHH A ABT| driver | _d A fean dfda IF T W W driver IR Y A
3labour ] @ dae I At 9 ﬁ?lg Pl died died €II'I_\§T labour 7 HFT X Wd
A YIh W[ Eﬁﬂé | P! video photosw &I Tl_sc %I Police Station, Ladowal #

punjab health system corporation , civil hospital ludhiana Pl4members Reports received

3N 8AR HHARK BTl B 3R whatsap GRT AIBRITI B Ge-HH o
A HIAT AT 39 37 ¥ 3l dF B HRAs el gs ol g7 TR fm
I LSCL T & @R & A HHR Aok 31 g g1 Md & AT plant P
Wawwmwlﬁmww\%ﬁ%lWWVideo,photos,%

§R SR plant (6§R) §< & HRU Jd U3 &I YR I6M & ¢ TR-§R FAT
H T SHA-SHIeT H HRI S &I I9F d fay fRarl

AT WX & AN Hl Y B @ § HIfb unauthorized UY I3M I
et 3O 7 HH R IR o

SART U ¥ 3RIY g P gd ugsht ¥ 4t Ml &) erA-veR= &l gri
0" B R GAYT S8 B SEHIAT S gRT Hifds dR&Y Wic ¥ 3
HEl 3R I d g 9gd W oM USdt g

a:ﬁq&‘[ plantﬂ?ﬂgﬁma%?f%alﬁwqﬁﬁl T T policeforce_e;]:ﬂ
SR § PH A HA 100 Yo HHT A ET plant R B
MCL/LSCL3MSl ¥ U&h 7 & HeH T T dADBR full final HRb GIHl &1 &
e & URdd ¥ 89 IaM & AN ¢l T & N <e9d hala) gH @l
SYAT A16d § dlid M UG dls 9 Wic IdM &I DI B Job |

IRT 3T ¥ FdeT § T LML/LSCL fUsd 20 WA ¥ Ul & o & 9ol

AR 60 ARG DI B B DI 1 B & BRU S S & d& A S
& A md Bl

AT 60 @ ®I g1 , /W FEfor IR 48 TG , BG S & HuT HRIdli Hul
3T F R TP |

Y=g |

For ESS DEE ENTERPRISE



134

Ess Déae Enterprises
” 5 lf_-
W anl gl J =

— —— it
L = —
r. -

P
=¥ o,

Prop.

CCCOPYTO

1.0 Additional Commissioner (LSCL) Zone A, Ludhiana

2.0 DC LUDHIANA

WORKS .OFFICE J-139, SITE-C, U.P.S.1.D.CSURAJPUR INDUSTRIAL AREA,

GREATER NOIDA 6G.B. NAGAR (U.P.)

H .OFFICE J-50, SECTOR-12, PRATAP VIHAR NEAR SANTOSH MEDICAL COLLEGE,
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GHAZIABAD 201009 (U.P.)

Mobile -9868215821, Email:- essdeeenterprises50@gmail.com, devendraverma9868@gmail.com

Ref— CUC/LSCL/22/04 Dated 13/12/2022

To,

C.E.O

Ludhiana Smart City
Ludhiana

Subject = Regarding the estimated running of the carcass plant by managing the police
force in the presence of the officers of LSCL.

Sir,

We request you to make an estimate of running the carcass plant by managing the police
force in the presence of the officers of LSCL. After the right truth, take action against the
protesting people. Because whenever the administrators try to run the Carcass Plant. That's
why we are facing the following phenomenon. those details of about two years are given
below.

1) On 30/05/2021, carcass plant had received completion certificate from LSCL after trial
run. As per the tender, our running & operation had started.

2) On 13/07/2021, the date of inauguration of carcass Plant was fixed. The cabinet minister
was stopped by protesting even before his inauguration.

3) Till 13/05/2022, the administration continued to try to stop the protest. 5 person of the
company had been guarding the carcass plant for a year.

4) From 01/06/2022 to 18/07/2022, the carcass plant was run at low capacity by the
administrator and police security. Meanwhile, the administration and the police personnel
showed the Carcass plant several times to the picketing workers.

The picketing was found to be contrary to the worker's thinking. The protest worker said
that the dirty water and blood go inside the ground whereas the ETP plant was already
installed to convert dirty water and blood into pure water. The very issue of picketing has
failed.
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5) 19 07 2022 During the running condition of the Carcass plant, suddenly 50-60 protest
workers abused me and my employees and asked them to run away from the plant. and was
threatened with death. The people of the village say that "Our only aim is to remove the
Carcass plant from here and close it forever. That's why we did not allow the inauguration of
this plant on 13 07 2021 by the minister. What technology do we need in this plant? Don't
understand anything, the fight to remove this plant is with the Municipal Corporation.

If the plant is run at the behest of the Municipal Corporation, then the condition of you and
your employees will be very bad. He abused and pushed me and my employees inside the
carcass plant. Whose video is attached.

6) 20 07 2022 Additional Commissioner told me to reach the plant, the protest worker
stopped me and said that you will not go to the plant.

They started misbehaving with me, but two policemen persuaded the people of the village,
then | was able to leave there.

7) On 12/12/2022 an attempt was made to run the Carcass Plant by an administrator. In
front of the officials (BDO, vet doctor) the tractor trolley of dead animals was stopped by
the picketing worker. The driver immediately stopped. But stopped trolly even thrashed the
driver and 3 laborers badly with sticks. While being beaten, our labor saved his life by
entering the field by running away. Whose video photos have been attached. Reports of 4
members from punjab health system corporation, civil hospital ludhiana have been received
at Police Station, Ladowal.

So say our employees. The officials were informed about the developments by phone and
whatsapp. No action has been taken since that day till date. We are looking that weak in
front of villege people to Municipal Corporation or LSCL . The people of the village roam
around inside and outside the plant at any time. We have video, photos,

Repeatedly refusing to lift the dead animals to the city due to plant shutdown (6 times), our
company's respect and trust in the public would fall. The people of Ludhiana city are also
getting worried because unauthorized cattle lifters are following their wish.

It is our request to the administrator that on the return of the car full of dead animals by the
picketing worker, an estimate of the sure place will have to be given. Because we have to
face a lot of trouble in putting the carcass somewhere else apart from the plant.

Both sides ask to run the plant, only then they will be able to run it. Or it is necessary to
have sufficient police force, at least 100 police personnel should stay at the plant day and
night.

MCL / LSCL after taking a month or two from today to complete the finalization, both sides
should give us an estimate of running in the presentation of the police. The people of the
village want to scare us by spreading terror so that no one can try to run the plant here.

| request you that for the last 20 months MCL/LSCL has incurred a loss of 60 lakhs
continuously instead of profit of the company. Due to the loss, the company is unable to
proceed further after today.
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That's why loss of 60 lakhs, remaining construction amount 48 lakhs, BG please give. So that
the company can work further. We enclosed all documents.

Thank you.
For ESS DEE ENTERPRISE

Ess Deae Enterprises
- l:-
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Prop.

CCCOPYTO
1.0 Additional Commissioner (LSCL) Zone A, Ludhiana

2.0 DC LUDHIANA



WORKS .OFFICE J-139, SITE-C, U.P.S.LD.C.SURAJPUR INDUSTRIAL AREA,

GREATER NOIDA G.B. NAGAR (U.P.)

H .OFFICE J-50, SECTOR-12, PRATAP VIHAR NEAR SANTOSH MEDICAL COLLEGE,

GHAZIABAD 201009 (U.P.)

Mobile -9868215821, Email:- essdecenterprises50@gmail.com, devendraverma9868@gmail.com

Ref— CUC/LSCL/22/09 Dated 14/07/2023

To,

C.E.O. LSCL
Ludhiana Smart City
Ludhiana

Subject = Regarding release BG , remaining construction, labour during stop Operation work
payment and LSCL to make amendment in O&M Agreement and running of the carcass
plant & security . LAST REMINDER NO 01-02-04-08-09

REF.- WO No, G33/LSCI/03

Sir,

We can not be worked of O&M of carcass utilization plant when till then release BG,
remaining construction payment, labour payment with company losses during stop
Operation work for last 2year.

MCL/LSCL has to make amendment in O&M Agreement as per face situations for last 2year
.and because till today no action against agitation people , no any reply by any EMAILS,
LETTERS to company by LSCL/MCL.

Both sides ask to run the plant, only then they will be able to run it. Or it is necessary to
have sufficient police force, at least 100 police personnel should stay at the plant day and
night.

MCL / LSCL after taking a month or two from today to complete the finalization;. hc)%ﬁ’mdes
should give us an estimate of running in the presentation of the police. The people of the
village want to scare us by spreading terror so that no one can try to run the plant here.

| request you that for the last 26 months MCL/LSCL has incurred a loss of approximate 100
lakhs continuously instead of profit of the company. Due to the loss, the company is unable

to proceed further after today.
iebrd—1=Y @U




Please pay loss Till dated 100 lakhs of company as per given clause no 42 -G in my
agreement with LSCL/MCL, remaining construction amount 35.93 lakhs, &BG please give.

So that the company can work further.
Thank you.

For ESS DEE ENTERPRISE

Proprietor
Prop.

CCCOPYTO
1.0 Additional Commissioner (LSCL) Zone A, Ludhiana
2.0 DC LUDHIANA

3.0 S.E.(Engineer -in-Charge)




Details of Loss Estimate Sheet of carcass
plant ,Nurpur Bet , Ludhiana

sNo. DETAILS OF WORK Till JULY 2023 | AYoUNT | Femere
1.0 0&M-
Losses during O&M period from project completed
commissioning Dated 30/05/2021 to till dated 05/09/2022
Approximate 4Months
1.1 1.1.1Details of labour Losses:-total our requirement for 21.6 First trial
operating carcass plant 24 employees in which 8 for plant +14.4=36 | LSCL Officers
operation, 8 labour for leather removed, 8 for lifting said that
animals. waiting for
These are not normal labour. It have to pickup after Police
advance Rs 90,000/- per head. Commissioner
Average salary per head Rs 20000/- per month details salary Order
cash Rs15000+ Rs5000 food, medicine,
losses public agitation during continue waiting for operating
of plant Order dated from 30/5/2021 to 30/09/2021 -
labour loss amount Rs 90,000/- per headx24x4= 21.1 lac for
4months
1.1.2 Losses against stayed labours & plant operators during
O&M period from 01/06/2022 to 01/12/2022 average Second Trial
12labour for 6months 14.4lac
1.2 1.2.1 SECURITY LABOUR- From 30/09/2021 to 30/05/2022 8+45.6=13.6 | LSCL Officers
month -8 stayed 2security men day 2security men night one said that wait
green plantation day total 5menx20000x8=21.1lac included for after MLA
food medicine, from to Election
1.2.2 SECURITY LABOUR From 22/12/2022 to 22/07/2023
Month-4X20000x7=5.6lac
13 1.2.2 DG set fuel till 0.5
14 we have to paid approx. Rs 1lac per month interest of bank | 25.0 As per bank
OD account against BG 1.67Cr from 30/5/2021 to till dated oDb/cC
approx. Account
1.5 Gained profit per month of company is converted in to loss 25 Company
approximate 1lac per month. expenditures
Hotel,
travelling,
Diesel, Boiler
tractors fuels,
1.6 Electrical connection Bill june 2022 till sept2023 By MCL
GRAND TOTAL (Labour Cost & Expenditure ) 100




Details of Loss Estimate Sheet for
Delay Payment of Construction

S.No| DETAILS OF WORK Amount REMARK

1.0 2.01) Additional work approved by 35.93 We have been
AECOM Amount Rs 33.2 lac complfetgd v_vork
2.02 )+2.73lac OLD connection commissioning
payment PSCL dated 30 05 2021
GRAND TOTAL 35.93

| SES
For ESS DEE B T'§RP
Proprietor
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ANNEXURE- A13 0140%59;2023 titled as “Lt. Col. Jasjit Singh Gill v/s State of Punjab”

Sub: Status report in the matter of 0.A, no. 289/2023 titled as “Lt. Col.
Jasjit Singh Gill v/s State of Punjab”.

Ref: Hon'ble NGT Orders dated 12.04.2023.
BACKGROUND OF THE CASE

That briefly submitted, that there were 05 hadda roddi sites being operated at
village Majrakhurd, near Ladhowal, Tehsil Ludhiana West on the banks of river Sutlej, in
an un-scientific manner. The operation of these hadda roddi sites was causing foul
smell, nuisance and other pollution problems in the area. There was a need to develop
a Modern and Scientific Carcass Utilization Plant at Ludhiana, which was proposed by
Municipal Corporation, Ludhiana (MCL) in year 2017 at village Noorpur Bet, Tehsil
Ludhiana West, District Ludhiana. An O.A. no. 465/2019 titled as “Kulwinder Singh
Sandhu and Ors. Vs. Ram Murti & Ors.” was also filed before the Principal Bench of
Hon'ble NGT, New Delhi in this regard. The Hon'ble NGT vide order dated 10.10.2019
haddirected the Punjab Pollution Control Board (PPCB) to recover Environmental
Compensation from 05 hadda roddi sites for the damage caused to the Environment
with the operation of these hadda roddi sites. The Hon'ble NGT vide the said orders
dated 10.10.2019 requested the Monitoring Committee headed by Justice Jasbir Singh,
former Judge of Punjab and Haryana High Court to monitor the situation. In compliance
to the orders dated 10.10.2019 passed by the Hon'ble NGT, the Board had imposed

Environmental Compensation amounting to Rs. 2,28,12,000/- on each of the 5 hadda
roddi sites (Annexure — A).

DIRECTIONS ISSUED BY THE HON'BLE NGT

In compliance to the orders of the Hon’ble National Green Tribunal, the NGT
Monitoring Committee, headed by the Justice Jasbir Singh visited the site on
13.02.2020 and submitted report to the Hon'ble NGT on 14.02.i020. The Hon'ble NGT
after consideration of the matter, vide its order dated 13.05.2020 had directed that the
report submitted by the Monitoring Committee to be acted upon. The Hon'ble National
Green Tribunal passed an order dated 13.05.2020 in O.A. no. 465 of 2019, relevant part
of which is reproduced as under:

1. Directions may be issued to the Commissioner, Municipal Corporation,
Ludhiana to complete and commission the modern and scientific
carcass disposal plant at Noorpur Bet, Ludhiana by 31.8.2020 failing
which, environmental compensation amounting to Rs.1 lakh per month

may be imposed upon the Municipal Corporation, Ludhiana till the
commissioning of the plant.
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i 28972023 titied as "L, Col. Jasjit Singh Gill /s State of Punjab”

2. Since, the operation of carcass disposal plant is essential for disposal of
dead animals of Ludhiana and its surrounding areas, therefore, in order
to prevent any health hazard and maintain environmentally fragile area
near water body i.e. River Sutlej, as short term measures, the owners
of the Hadda Rodi shall take following steps to control obnoxious odour
emissions, nuisance and restrict the discharge of wastewater of Hadda
Rodi from entering into river Sutlej:

i) Provide a brick wall of 2 meters height towards the river Sutlej side
within 01 month and temporary walls of tin sheets or any other
suitable material on all the other three sides of the Hadda Rodi
within 15 days.

ii) Spray sanitizers regularly on the leftovers to control the obnoxious
odour,

iii) Close any outlet discharging wastewater into river Sutlej.

iv) The Municipal Commissioner, Ludhiana shall supervise the above
works and ensure the compliance.

3. After the successful commissioning of the madern and scientific carcass
plant, these crude and unscientific carcass disposal plants should be
closed.

4. Punjab Pollution Control Board shall take immediate steps to get close
these illegal activities from the present location with the help of District
Administration. Deputy Commissioner, Ludhiana shall ensure the
immediate closure of the unscientific carcass disposal plants after the
commissioning of the modern and scientific carcass plant.

5. Punjab Pollution Control Board shall recover the environmental
compensation imposed by NGT for the damage caused to the
environment due to operation of these illegal carcass disposal activities
from the concerned persons through the Department of Revenue.”

RECOMMENDATIONS MADE BY THE MONITORING COMMITTEE

Thereafter, the Monitoring Committee constituted by the Hon'ble National
Green Tribunal had visited the site of Modern Carcass Plant on 27.11.2020 and
following recommendations were made:
1. The construction work of Modern Carcass Plant should be completed by
31.12.2020. The machinery should be installed by 31.01.2021 and the
Tof>” plant should be commissioned by 28.02.2021, failing which

Environmental Compensation double the amount as already imposed by
the Monitoring Committee shall be imposed.
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2. The Concessionaire shall install and commission effluent treatment
plant and other solid waste management plant simultaneously along
with the commissioning of the main plant.

3. There shall be no discharge from the plant and the same shall be

utilized/ recycled within the premises of the main plant.

The Concessionaire shall plant at least 03 rows of broad leaf trees to

attenuate air pollution any gaseous emission generated during the

operation of main plant by 31.01.2021.

. The Concessionaire shall obtain permission from the concerned
authority for the abstraction of ground water before commissioning the
main plant.

6. The Concessionaire should ensure that there shall be no obnoxious

odour and nuisance in the area with the operation of the main plant.”

IMPOSITION OF ENVIRONMENTAL COMPENSATION BY PPCB

In compliance to the orders dated 13.05.2020 of Hon'ble NGT, the Board had
imposed environmental compensation of Rs. 8 lacks for a period of 01.09.2020 to
31.03.2021 (Annexure — B) upon Municipal Corporation Ludhiana. The Board has
submitted compliance report to the Hon’ble National Green Tribunal vide letter no.
dated 1355 dated 13.04.2021 sent through e-mail at the address judicial-ngt@gov.in
(Annexure — C). The Hon'ble NGT considered the status report filed by the Board
during hearing of the case on15.04.2021 and disposed of the application (0.A. no.
465/2019) with the direction that joint Committee of the CPCB and State PCB may
ascertain compliance status, particularly whether adequacy of steps taken for
restoration of environment as well as collection of compensation and its utilization.

NON SUBMI (0]

The owners of hadda roddi sites have not yet deposited the amount of
environmental compensation imposed by the Board. However, in compliance to the
above said orders, the Punjab Pollution Control Board and the District Administration,
Ludhiana are in process of making recovery of environment compensation from 05
hadda roddi sites through the Department of Revenue. The Modern & Scientific Carcass
Plant was not commissioned till June, 2021 and accordingly, environment compensation
of Rs. 6 Lacs was imposed for theperiod 0f01.04.2021 to 30.06.2021 upon MCL
(Annexure — D). But, the imposed EC has not yet been deposited by the Municipal

'ﬁ!—f‘éy Corporation Ludhiana.

CONTINOUOUS PROTEST AT THE SITE OF THE SCIENTIFIC CARCASS PLANT

The Modern & Scientific Carcass Plant was ready for commissioning in July,

-

- 2021 and was to be inaugurated by Government of Punjab on 13.07.2021. However,
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the inauguration program was cancelled as nearby villagers started protest on the day
of inauguration. Thereafter, continuous protest had been started at site by the local
residents. Several meetings were held with protesters by District Administration and
MCL in year 2022 and they were informed about the benefits of Modern & Scientific
Carcass Plant and requested them to allow the concessionaire to operate the plant.
Accordingly, 2™ attempt was made on 12.12.2022 to operate the Modern & Scientific
Carcass Plant. However, the protesters again manhandled the driver of the tractor-
trolley carrying dead animals to the plant due to which plant could not made
operational. The workers of concessionaire & others got medically examined and Police
was made aware about the attempt to murder by the local residents and causing
hindrance in its working. Due to this, FIR no. 0159 had been lodged by concessionaire
against 20-25 unknown protestors at Police Station Ladhowal, Police Commissionerate,

Ludhiana. Thereafter, a continuous protest/dharna is going on near the site of the plant
by the nearby residents.

FRESH ORDERS PASSED BY THE HON'BLE NGT

Lt. Col. Jasjit Singh Gill has filed application before the Hon'ble NGT seeking
execution of order dated 15.04.2021 of the NGT passed on O.A. no. 465/2021 and
operation of carcass plant located at village Nurpur Bet, Tehsil Ludhiana West, District
Ludhiana. The Hon'ble NGT after consideration of the matter has passed order dated
12.04.2023 in O.A. no. 289/2023 titled as "Lt. Col. Jasjit Singh Gill v/s State of Punjab”
the relevant extract of which is reproduced below:

“Considering the above, we direct that in the interest of protection of
environment, State PCB, CPCB and Commissioner Municipal Corporation,
Ludhiana in coordination with any other Department/Experts may take
necessary steps in the matter and file an action taken report within one
month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.
State PCB will be the nodal agency for coordination and compliance. The
applicant will be free to present his view point to the Committee in view
his past initiatives on the subject. The compliance report may specify
measures taken to control channelized or diffused emissions including
odour control, setting up of ETP, providing plantations and other
measures.”

COMPLIANCE OF ORDER DATED 12.04.2023

In compliance to the orders dated 12.04.2023 of Hon'ble NGT, a meeting was
convened by the Deputy Commissioner, Ludhiana on 20.06.2023 with the officers of
Municipal Corporation, Ludhiana, PPCB, Police Department & officers from District

Page |4



O.J l4 &9{2023 titled as "Lt. Col. Jasjit Singh Gill v/s State of Punjab®

Administration wherein, after deliberation it was decided that a joint visit shall be made

to carcass plant as well as haddar oddi sites on 21.06.2023 to check the latest status of
the plant as well as hadda roddi sites.

F 4 DDA DI SITE:

Accordingly, sites of hadda roddis were visited by the team on 21.06.2023 and

it was observed that 02haddaroddis are still operating in illegal & unscientific manner.
In this regard, the owner of th

e hadda roddi informed that earlier there were 05 hadda roddi sites, but now
these two sites are being operated by all the owners of 05 hadda roddi sites.
Thereafter, the team visited Modern & Scientific Carcass plant and observed that the

plant is ready for operation. But, the local residents are still sitting on dharna to restrain
the operation of the plant.

2" MEETING HELD ON 27.06.2023

2™ meeting in matter of 0.A. no. 289 of 2023 was again held under the
Chairmanship of the Deputy Commissioner, Ludhiana on 27.06.2023 with the officers of
Municipal Corporation Ludhiana, CPCB, PPCB, Department of Water Resources,
Concessionaire & officers from District Administration to draw a strategy to make the
carcass plant operational. The officer of the Police Department as well as Lt. Col. Jasjit
Singh Gill applicant in O.A. 289 of 2023 had joined the meeting through VC. Lt. Col.
Jasjit Singh Gill submitted 04 suggestions which are to be implemented regarding the
operation of Modern & Scientific Carcass Plant and same are as under:

1. Only fresh carcasses should be brought at plant and MCL may explore
installation of new bio-digester plant for putrefied carcasses.

2. A complete sealing of reception area should be done to prevent odour
escaping.

3. All vehicles carrying carcasses should have covered top to prevent odour
escaping.

4. Two rows of full grown bamboo plants should be planted all around the
plant as it will act as wind barrier and will prevent odour escaping.

DECISIONS TAKEN BY THE DEPUTY COMISSIONER, LUDHIANA

After deliberations, the Deputy Commissioner, Ludhiana decided that the plant
under the Police protection be operated immediately. However, concessionaire
expressed his inability to operate the plant immediately as dead animals & skilled labor
cannot be arranged at such a short notice. He further informed that labor is not willing

to come back due to fear factor in their mind and happening of earlier incident and
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requested for 01 month time to arrange skilled labor and dead animals for
commissioning of the plant. Accordingly, it was decided that the concessionaire should
arrange the skilled labor as well as dead animals and make the plant operational on
20.07.2023 under police protection. It was also decided that incompliance to the
Hon'ble NGT orders dated 12.04.2023 in O.A. no. 289 of 2023, the officers of CPCB and
PPCB shall visit the Plant in the presence of representative of MCL and Concessionaire
to check the measures taken to control channelized or defysed emissions including
odour control, setting up of ETP, providing of plantation and other measures.

F_THE PLANT BY THE JOQINT M_OF CPCB, PPCB, MCL AN
NCES

The plant was visited by the team comprising of the officers of CPCB (Sh. J.P.
Meena, Scientist D), PPCB (Er. Rajeev Gupta, Environmental Engineer), MCL (Dr.
Harbans Singh Dhalla, Senior Veterinary Officers) and Sh. Devinder Verma
(Concessionaire) on 27.06.2023 and it was observed as under:

1. The Plant, APCD & ETP were found not in operation due to agitation/
dharna caused by local residents as informed by MCL representative.

2. The plant has provided centralized odour extraction ducting system
alongwith spray sanitation system for control of odour generated in its
work zone area. However, the Plant isrequired to install adequate
system to control the odour caused from de-hiding & crushing
operation of dead animals i.e. with de-hiding and crushing area.
However,

3. The plant has provided four open cage filters without any stack for
dispersion of clean air at adequate height.However, the Plant is
required to install sufficient arrangements for arresting fine particles
generated from meat-cum-bone meal grinding section.

4: The Plant has installed ETP consisting Collection tank-> Screen
chamber = Qil & grease trap - Aeration stage 1 - Clarifier stage 1
> Aeration stage 2 - Clarifier stage 2 > Dual stage filters & Sludge
drying beds. The ETP was found not in operation by the visiting
team, due to non-availability of effluent in the collection tank.

5. The plant has installed one boiler of capacity 02 TPH which is
equipped with cyclone as APCD with stack of adequate height.
However, the plant has not provided stack emission monitoring
facilities i.e. platform, port hole etc. as per Emission Regulation Part 3

(ERP - IID).
%/ ;
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6. The plant has developed green belt around its periphery. However,
the plant is required to provide bigger size broad leaf plants along its
boundary wall in three rows to curb the odour which will be passed
from the operation of the plant.

7. The Plant has obtained consents to operate under the Water Act, 1974
& the Air Act, 1981 vide no. CTOW/Fresh/LDH3/2022/19276595 &
CTOA/Fresh/LDH3/2022/19276599 dated 21.07.2022 valid upto
30.06.2023. The plant has not yet applied for renewal of ‘Consent to
Operate’ under the Water Act, 1974 and the Air Act, 1981 to the
Board.

8. The plant has installed two DG sets of capacity 100 KVA & 50 KVA
equipped with acoustic enclosure and stack of adequate height.

9. The visiting team felt that the adequacy of the pollution control
measures installed by the plant Concessionaire will only be adjudged
after its operation i.e. after monitoring of APCDs, ETP etc.

APPRAISAL OF SUGGES Y THE APPLI

The technical visiting team has appraised all the points as well as suggestions

given by Lt. Col. Jasgit Singh Gill to the representative of MCL and Concessionaire for
implementation of the same.

CONCLUSION

All the Departments of Government of Punjab, District Administration, Municipal
Corporation, Ludhiana, etc are making earnest and all out efforts to make the modern
and scientific carcass utilization plant at Ludhiana operational for betterment of the
environment. However, the continuous agitation of the people of the area is acting as

hindrance in the smooth functioning and operation of the plant. The situation is being
tried to be defused amicably.

SUBMISSION OF STATUS REPORT

The Status Report on behalf of Central Pollution Control Board and Punjab

Pollution Control Board is hereby submitted for kind perusal and appropriate orders of
the Hon'ble National Green Tribunal.

Submitted by
= 4
~\ 2023 v :%l:boq 23
Rajeev\Gupta L Jagdish Prasad Meena
Environmental Engineer Scientist D, Regional Directorate,
PPCB, RO-3, Ludhiana

CPCB, Chandigarh
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€= pUNJAB POLLUTION CONTROL BOARD

Zonal Office-1l, E-648.B, Backside C1CU Office, Phase-5, Focal Polnt, Ludhlana

E-Mall:
ml Damd .lll.lll'll‘ ’
NO. PPCB/SEE/Z0-2/LDH/ 2020/ svmevverrree
SR R ROURR St A O o3 it
| To . e &R FR g
2y mmmﬁ:onmm Pura; Phillour, M"ﬂ-h‘ -
District Jalandhar-144410.

et 2 U I}a&ﬁ‘!ﬂ@_.
persanal rd on
Sub: Proceeding of | hearing givan before the Cha Boa
T 21.01-20;3 T’ommcﬂom ufs 33-A of the Water (Prevention & Control c:
o Pollution) Act; 1974 as amended In 1988 and 31-A of the Alr (Prevention
Control of Pollution) Act, 1981 to Hadda Roddi:= Sh, Ram Murti S/o Sh. Bhajan
Ram, Rfo Noor Mahal Road, Mohalla Ravidass Pura; Phillour, District Jalandhar-144410.

Er. Sandeep Bah, SEE, Zonal Office-2, Ludhiana
" E Paramjeetﬂgf!,EEE, Regional Off 11, Lhiana

On behalf of the Hadda Roddi

Sh. Happy Kainth, Sh. Parshotam Lal & 1
mmuwmdmmm 5 |
The Environmental Englneer, Reglonal Office = I,

Ludhiana brought out that the
mplalnsmm&vadlnmana_rdmrdlnghpdmonuused by the Hadda Roddl in the area.

i ready ‘filed a complaint In Hon'ble National 1
ar 7. The Hon'blé NGT In Its orders dated 24.5.2019 4
mmmmammhmwmuummmmmwm :
orderdﬁdZQ.SJﬂlﬂsreplodmﬁdasw‘ﬂm %
-s.hmm_mnpy'&mwﬁmmmmmmm ]
three months by e-mall Aedicalnat®oov.jp.
In pursuance of the Honble NGT orders dt-24.05.2019, to ascertain the facts, a joint
committee comprising of representatives of Central Pollution Control Board (CPCB), Punjab Poliution
wmmcm;mw.mmmmwmmmaw
U.. Roddisit on 01.07.2019 and 02.,07.2019,
The Joint Committee has also calcutated the Environmental Compensation to imposed
on the owner of the Hadda Roddis as Rs, 2,28,12, 500/-; "
mmm&mm-m&nﬁeﬂmmmh Hon'ble National G
Hon'ble NGT vide Its order dated 10-10-2019 decided asunder:- SRRk T
. Let the St PCB lake futher .

S oons (ssued by the Hor'ble National Green Tribunal and to
o .?;3'21“’2}'“{2?‘% o < the Board and to conslder the shifting of
it A = Water (Prevention & Contre) of Pollution) Act, 1974 and u/s 31-
il -f%‘.“?‘_f’m"“ﬁﬂnlw.-lsamashsuemm

fhelBoard on 21,0120, Rl Rty of peronal. g

Scanned with CamScanner



152

Arneaane - R

. ' rated from the
Hadda Rodd! was collected on 01.07.E2019.Th'e BOD level of the effluent was found to be 2750 mg/l. The
levels of the TD » mm“msmmmmgﬂﬁlﬂmﬂﬂ;m-
This off S, COD and 0&G were found to b effluent i€ discharged into River
effluent requires treatment and proper mode of disposal, so that no eTTlue solid waste In an
Sutle). It was further submitted that the Hadda Roddi s require to handle the s "
environmentally sound manner. ' :

' The representatives of the Hadda Rorl submitted that earlier they were also doing the
process of boiling of flesh in pans and lot of trade effiuent was generated at that time, For the fast some
years, this process has been clased down by them Presently workers: take bath at site and some flesh Is
Washed In drums before sun drying, No treatment Is provided to this effluent which s about 500 Lirs/day.

This effuent s discharged along the bed. of RVer Sutié). He further:Informed that the solld weste
©dracted from the dead animals I dumped in the slope of the bed of River Sutlej, which decays with the
m of time, He further submitted that they are bound to comply with the directions issued by the

National Green Tribunal and the Punjab Pollution Control Board. ' - ;

mdu‘:'e’mﬂmme representative of the industry, the officers of the Board and considering s
lhadcg) “E';bmdmﬁaamemmﬂwmd,ﬂnmmmofmeBoard declded as under:- '

2) The subject citad 1 on Rodd!shall immediately stop discharging s effiuent Into River Sutief.
dsmcfiisdﬁ Hadda Rodd| shall Immediately make arrangement for the proper treatment and

3) mwm“wm%%m**mtsna further pollution in the River Sutle].
Lakhs Twelve Thousand Fg . mediately depasit Rs, 2,28,12,500/- (Two Crores Twenty Eight

P by the Committee, . Hundred) as Environmental Compensation to the Board as recommended
shall subm&mm' R‘? lonal Office-Irt 5':::1':51:6 site of Hadda Rodd| to verify the status and

You are, therefore, requested to comply : ; i
iy 0 comply with the dedslo
the stipulated period and submit: compliance feport to the Board, - DR PR I R

]

: Envlron;nen I’Englnaer
: ) al Office=2, Ludhiana
Endst. uo,..&H&n...:. Dated ..as?a[ I

. A copy of the above Is forwarded i
Board, Regional Office-II, Ludhiana for'.lnfonﬁalip_t; a'f"’ niu“f.?;';“;iu“?’}..&'g'“*" Punjab Pollution Control

Environm i
Zonal Office-2, Ludhiana

o
P
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%Punjab Pollution Control Board

111
Reglonal Office- wk, G.T. Road, Ludhiana
Savitri Complex-1, (Dada Motors), Third Floor, el ppcbro3@yahoo.com
. ¥ . D
! No., 2322 2 Date M——

To

Sh. Ram Murti Sfo Sh. BhajanRam,
R/6 Noor Mahal Road, Mohalla Ravidass Pura,
Phillour, District Jalandhar-144410.

| Kéai the Chairman
: e personal heéaring given before
ki :fmmgrzl fuuz':.mzo for directions u/s 33-A of tha:::t?; .
(Prevention &.Control of Pollition) Act, 1974 as amen
1988 and 31- of the Air (Prevention & Control of Pollution) Act,
1981 to Hadda Roddl.

Ref:- Zonal office letter no, 2419-20 dt. 20.02.2020.

It s Intimated that the Hadda Roddi was given personal hearing before
the Chairman of the Board-on 21.01.2020, whereln it was decided that:-

1) The subject cited Hadda Roddi shall Immediately stop discharging its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall Immediately make arrangement for the
proper ﬁeaunmt and disposal of its e'fﬂ_uent 50'as to ensure that there Is no
further pollution In the River Sutlef; | |

3) The subject cited Hadda Roddi shall immediately deposit Rs. 2,28,12,500/-
(Two. Crores Twenty Eight Laldw: Twelve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee,

4) Environmental Engineer; Reglonal Office-3, Ludhlana shall Visit the site of
Hadda Roddl to- verfy the status and-shall submit detalleq report/

recommendations after 15 days,

The proceedings were also conveyed to you vide above referred letter.

: As such you are hereby again requested to comply with the

£ and submit the compliance report in this office Immediately,

Treat It as MOST URGENT pléase, °

-

above said decisions

,;Laiwl n "?E'.f.;fng‘g,-
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PUNJAB

e yghe JdoaH Hd5
§& PUNJAB POLLUTION CONTROL BOARD

Zonal Office-11; E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

P 0161-2670141 ek

No. PPCBISEEIZO'ZII.DHEBZOI.-u-mm- M;a' """".'Eﬁ-_em - Eﬂ.—-}
To ' 5t 3§ v A

Sh. Suraj Kumar S/ Late Sh Kamal Kumar, I Eﬂ}ﬂ.—— i

R/o 6398, Mohalla Jagdishpura, Tajpur Road, L

Ludhlana ~ 141008, " i & UL, s 2l

2-_ .

Sub: Proceeding of the personal hearing given before the Chalrmari of the Board on

21.01.2020 far directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 and 31-A of the Air (Prevention &
Control of Pollution) Act; 1981 to Hadda Roddl:- Sh. Suraj Kumar S/o Late Sh
Kamal Kumnar, R/o 6398, Mohalla Jagdishpura, Tajpur Road, Ludhiana — 141008.

Er. Guishan Ral, CEE, Ludhlana
Er. Sandeep Bahl, SFE, Zonal Office-2, Ludhizna
Er. Paramjeet Singh, EE, Regional Office-III, Ludhiana

Sh. Happy Kainth; Sh, Parshotam Lal&
Sh. Krishan Lal Representatives of the Hadda Rorl

The Environmental Engineer, Regional Office = I, tudhlana brought out that the
complalnts were recelved in the Board regarding the poliution caused by the Hadda Roddi in the area.

Sh. Kulwinder Singh. Sandhu & ors. have already filed @ complaint In Hon'ble Natfonal
Green Tribunal vs2Ram Murtl & ors on 6th March, 2019; The Hon'ble NGT In its orders dated 24.5.2019
has directed ta constitute a Joint Committee for Inspection and sought Its report. The relevant extract of
order dated 24.5.2019 Is reproduced as unders:

"5, An action :faken repoit may be furnished by the Committee to this Tribunal within
three months by e-mail at judidalnot@govin.” Y

In pursuance of the Hon'ble NGT orders dt-24,05.2019, to ascertain the fads, a joint
committee comprising of representatives of Centrel Pollution Control Board (CPCB), Punjab Poliution
Control Board (PPCB), District Magistrate Ludhiana carried out an inspection and monkoring of Hadda
Rodd| ste on 01.07.2019and 02.0.2019, ;

The Joint Committee has also calculated the Environmentzt Compensation to be Imposed
on the owner of the Hadda Roddls as Rs. 2,28,12,500/=.

: The Joint Committea has submitbed its report.to the Hon'ble National Green Tribunal, The
Hon'ble NGT vide its order dated 10-10-2019 decided as under:-
3. Let the State PCB take further action In accordance with law and furnish
further action -taken ‘report within two months, The State PCB must take

Immediate steps: to' dose 'the Megal actiity and recover environmenta!

compensation for:the damage to the environmentin accordance with lw. We

request the Monltoring Commiiee for conlrolling poliution of River Satiuj, headed

by Justice Jssbir Singh, former Judge of the Punfal and Haryana High Court to

monftor: the situation, The Monitonhg: Commitiee may aiso fook Into the conduct

of the officers of the State PCB in nol taking requisite action so far,”

In compRance to the orders of the Hon'ble National Green Tribunal, the owner of the
Hadda Rodd! site is required to deposit Rs. 2,26,12,500/- as Environmental Compensation to the Board.

For making compllance to the diréctions Issued by the Hon'ble NGT as explained abave, a
meeting was called by the Chief Environmental Englneer; Punjab Pollution Control Board, Ludhlana on 29-
11-2019. The representative of the Hadda Rodd! was requested to attend the meeting. But, no one on
the behalf of the Hadda Roddi site attended the said mesting on 25-11-2019,

For the compllance of the directions Issued by the Hon'ble National Green Tribunal and to
deposit Rs. 2,28,12,500/+ as environmental compensation with the Board and to consider the shifting of
the above activity, notice 1/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-- -
A of the Alr (Prevention & Control, of Pollution) Act, 1981 was Issued with an opportunity of personal
hearing before Chalman of the Board on 21.01.2020.
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Environmen the
e tal Engineer Informed that sample of the effluent generated from
Mwmmmleuadonmmzom.mmommwdnuawmfwmmbe;:rsomgﬂ.m
hvebwu‘ems'mmossmmmmbeumsm 6019 mg/l & 174.ma/l, respectively.
s efluent requies treatment and proper mode of clépecal % that nd efuent s discharged into River
o "t Was further submitted that the Hadda Roddl is require to handie the solid waste in an
Eﬂmm\enhnymﬂmw. i .
The representatives of the Hadda Rorl submitted that earlier they were also doing the

o Of boiling of flesh in pans and ot of trade effluent was generated t that time. For the last Soie
Washad -, CroceSs has been clossd down by them. Presently workers take bath at slte and some flesh s
T i drums before sun drying. No treatment i provided to this eflent which s about 500 Ltr/day,
mms Srwent s discharged slong the bed of Rver Sutlel, He forther Informed that the Sold viaste
passage from the dead animals is duriped in the slope of the bed of River Sutie], which decays with the

of time. He further subihited that: they are bourd to Comply with the directions lssued by the -
Hon'ble National Green Tﬂmlmﬂ'e-ﬁmb‘i?é[wm Corrol Board, ;

) The Subject ited Hadda: Rodl shall immedTatey deposit R, 5,98 12,500/ (Two Crores Twésity Eight
Lakhs Twelve Thousand mgnmmyu-wmeﬁtomimwe Board as recommended

You are, therefors, requested to coply with the dedisions of the personal hearing within
the stipulated period and submit compliance report to the Board,;

2= £
mimfm‘seﬁitél' Engineer r %
Zongal Office-2, Ludhlana f-
Endst. No.. YR ' bated .. 8.9) & | R93o- B
A copy of the above s forwarded to the Envirshmedtal Engineer, Punfab Poi B 7
Board, Regional Office-11I, Ludhiana for Information &masnry.a&fon.eng' R k-

Environm gineer
Zonal Office-2, Ludhiana

Seanned with CamScanner
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%Punjab Pollution Control Board

Regional Office-II . G.T. Road, Lisdhiana
Savitri Complex-1, (Dada Motors), Third F[OOI';-DhC"ewal Chowk, ppcbro3@yahoo.com

No.3So2 ¢ | Date M—

To

Sh. Suraj Kumar Sfo Late Sh Kamal Kumar,
R/o 6398, Mohalla Jagdishpura,
Tajpur Road, Ludhiana - 141008.

i i the Chairman
Proceedings of the personal hearing given before _
of the Board on 21.01.2020 for directions u/s 33-A of thedw:tf':
(Prevention & Control of Pollution) Act, 1974 as ar;lﬁe: e _
1988 and 31+ of the Alr (Prevention‘& Control of Pollution) Act,

1981 to Hadda Roddl.
Zonal office letter no. 2427-28 dt. 20.02.2020. ‘
It.Is intimated that the Hadda Roddi Was: given personal hearing before
the Chalrman of the:Board on 21.01.2020, whereln It was declded that:-
1) The subject cited Hadda Roddi shall immediately stop discharging its effluent
into River Sutle].
'2) The subject cited Hadda Roddi shall Immediately make arrangement for the

proper treatment -and disposal of its effluent so-as to ensure that there is no
further poliution in the River Sutlej.

Ref:=

3) The subject. cited Hadda Roddi shall Immediately deposit Rs. 2,28,12,500/-
(Two Crores Twenty Hight’ Lakhs Twelve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee.

4) Environmental Engineer; Regional Office-3, Ludhiana shall visit the site of
Hadda Roddi to ‘verify the ststus and shall submit detalled report/
recommendations after15 days, -

The proceedings were also conveyed to-you vide above referred letter,
As such you are hereby agaln requested to comply with the above said decisions

. and submit the compliance report In this office Immediately.

Treat it as MOST URGENT please,

4 Ll
5, -

R Gunmm,i%ﬁlgmr '

p—id%

Scanned with CamScanner
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S& PUNJABPOLLUTION CONTROL'HC

Zonal OMice-11, B-648-B, Backside CICU Office; Phase-5,
P 0161-2670141 -l

NO. PPCB/SEE/Z0-2/ LDH/ 2020/ severeassess Dated wareensesst

To Hineg FoR Rl 2 IR T =2

fesfr
mmmmmus'ommwm%a.mmm &g g
Village Majara Khurd, PO Ladhowal, T

District Ludhiana - 141008,
— st AU PR

Sub: Proceeding of the personal hearl glven before the Chairman o! ]
- P artons: Ll LA o the Watar (Provention & CoRC,
Pollution) ‘Act, 1974 as amended In 1988 and 31-A of the. Alr ( o Late 5.
Control of Pollution) Act, 1981 to Hadda Roddi:- sh, Kumar \dhiana -
nmmwosn Darshan Lal, Vilage Majara Khurd, PO Ladhowal, District
141 :

Er: Krunesh Garg, Member Secretary

Er. Gulshan Ral, CEE, Ludhiana

Er. Sandeep Bah, SEE, Zonal Office-2, Ludhiana.

Er, Paramjeet Singh, EE, Reglonal Office-1I1, Ludhiana

‘Sh. Happy Kalnth, Sh. Parshotam Lal&.

Sh. Krishan Lal Representatives of the Hadda Rori

The Environmental Engineer, Reglonal Office. = TII, Ludhiana brought out that the
mmwmumwmmmwmmmmumm.

Sh, Kulwinder Singh Sandhu B ors. have already flled a complaint In Hon'ble: National
Green Tribunal'ys. Ram Murti & ors on 6th March,. 2015. The Honle NGT In Its orders dated 24.52019
mmaqﬁmmmam.mﬂmm,hww saught its report. The relevant extract of
order dated 24.5.2019 [ reproduced as'under:

"5, An action taken report may be funished by the Committee to this Tribunal within

P4

three months by e-mall 2t fdica-notBgovIn.” — .

In pursuance of the Honble NGT orders dt 24.05.2019, to ascertain the facts, a joint
committes: comprising: of representatives of Cantral Poliution Coritrol Board (CPCB), Punjab Pollution
Control Board (PPCB); District, Magistrate Ludhiana carried out 3 inspection and monttoring of Hadda
Roddi site on 01,07.2019 and 02:07.2019.

The Joint Committee has aiso calcutated the Environmental Compensation to be imposed
on the owner of the Hadda Roddis asRs. 2,28,12,500/)~

The Joint Committeelhas submitted Itsireport to the Hon'ble National Green Tribunal. The
Hon'ble NGT vide lts order dated 10-10-2019 decided as under:-

% mmmmmmmhmmmmm

further action taken report within two months. The State PCB must take

Inmediate steps to close the lMegal acthity-iand recover environmental

compenisation for the damage {o the environment In accordance with law. We

request the Monitaring Comimittee for controlling poliution of River Satiul, headed

by Justice Jasbir Singh, former Judge of the Punjab and Haryana High Court to

monltorthe situation. The' Monltoring Conimittiee may also look Into the conduct

of the officers of the State PCB I not taking requisite action so far. ”

In compliance o the orders of the Hon'bie National Green Tribunal; the owner of the

Hadda Rodd site s required to deposit Rs.2,28,12,500/- 2s Enivironmental Compensation to the Board.

. For making compliance to the directions Issued by the Hon'ble NGT as explalned above, 2
" mesting was called by the Chief Enviranmental Engineet, Punjab Pollution Control Board, Ludhlana on 29-
. 112019, The representative of the Hadda Rodd! was requested to attend the meeting. But, no one on

. the behalf o the Hadda RoddI she attended the said meeting on 29-11-201,
sas & For the complance of the directons ssued by the Hon'ble National Green Tribunal and to
depask Rs, 2,28,12,500/- as environmental compensation with the Board and to consider the shifting of
the abiove activty; notce /s 33:Aof the Water (Preverition & Control of Pollution) Act, 1974 2nd ufs 31-

%

B s

T - v e
aiati it T T
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A of the Ak (Prevention & Cortrl of Polution) A, 1981 was lssued with an opportunity of personal
heafing before Chalrman of the Board on 21.01,.2020.

: that gample ted from the
Hadds The Environmental Engineer informed that sample of the effluent genera
Rodkdi was collected on 01.07.2019, The BOD level of the efuent was found to be 2750 mg/I. The
levels of the TDS, COD and O&G were found to be as 2026 mg/l, €019 mg/l & 174 mg/l, respectively.
This effluent requires treatmerit and proper mode of disposal, $6 that no efluent is discharged into River
Sutle). Tt was further submitied that the Hadda Roddl 1. require to handle the solld waste in an
environmentally sound manrier.

The representatives of the Hadda Rorl submitted that earlier they were also doing the
Process of bolling of flesh In pans and lot of trade effluent was generated at that time. For the fast some
Years, this process has been closed down by them. Presently workers take bath at site and some flesh is
Washed inl drums before sun dryling. Na treatment fs provided to this efffuent which Is about 500 Lirs/day.
This effluent Is discharged along the bed of River Sutlel, He fusther Informed that the solid waste
tracted from the dead animals I dumped In the slope'of the bed of River Sutie], which decays with the ),4
Passage of time. He further submittzd that they are bound to comply with the directions Issued by the
Hon'bie National Green Tribunal and the Punjab Polkition Control Board.

After hearing the representative of the Industry, the officers of the Board and considering
background of the:case and :

: materlal facts on the record, the Chalrmian of the Board decided as under:-

1) The subject cited Hadda Roddi shal | stop dischiarging its effluent into River Sutie].

2) The subject cited Hadda Roddl shall immediately maks arrangement for the proper- treatrment and
disposal of Its effluent 50 &s to ensure that there Is no further pollution In the River Sutle).

3) The subject cited Hadda Roddi shall immediately depask Rs. 2,28,12,500/- (Two Crores Twenty Eight

Lakhs Twelve Thousand Five Hundred) as Environmental Compernsation to the Board as recommended
b‘{ﬂ\eCDmnﬁee. '

4) Environmental Engineer, Régional Office-iIl shall viskt the site 5f Hadda Roddi to verify the status and
shall submit detalled report/recommendations after 15 days.

You are, therefors, requested to comply With the decisions of the personal hearing within
the stipulated period and submit compliance report to the Board.

—
A ——

U
Environmental Engineer

Zonal Office-2, Ludhjana
Endst Now. AU e . MW&QIRIE"&"

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Reglonal Office-11I, Ludhiana for information & necessary action. "

Environmen r 0 _-4
Zonal Office-2, Ludhlana i

T

et
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‘%Puﬁrjéb Pollution Control Board

&

Reglonal Office-III
- o .T. Road, Ludhlana
Savitrl Complex-1, (Dada Motors), Third Floor, Dholewal Chowk i e
To :
Sh. Ramesh Kumar S/o Late Sh. Tarsem Lal Sfo Sh Darshan Lal,
Village Majara Khurd, PO Ladhpvvél,
District Ludhiana - 141008. _
Sab: Proceedings of the personal hearing given before the Chalrman
of the Board on 21.01.2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended in
'1988 and 31- of the Alr (Prevention & Control of Pollution) Act,
1981 to Hadda Roddl. . :

Ref:- Zonal office letter no. 2421-22 dt. 20.02.2020.
' It is Intimated that the Hadda Roddi was given personal hearing before
the Chalrman of the Board on 21.01.2020, wherein it was decided that:-

1) The subject clted Hadda Roddi shall Immediately stop discharging its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall immediataly: make arrangement for the
proper treatment and disposal of its €ffluent 50 as to ensure that there is no
further pollution I the River Suiel. | ‘

3) The ‘subject cited Hadda Roddi shall immediately: deposit Rs. 2,28,12,500/-
(Two Crores Twerty Eight Lakhs Twelve Thousand -Five Hundred) as
Environmental Compensation to the Board as recommended by the Commilttee.

4) Environmental Englneer, Regional Office-3, Ludhlana shall visit the site of
* Hadda Roddi to verify the status and shall submit detalled report/
recommendations after 15 days,
The proceedings were also conveyed to you Vide above referred letter.
As such you are hereby agaln requested to comply with the above said decisions
and submit the compliance report in this Q‘lﬁce:lmmedl'atgly,
Treat It as MOST URGENT please.

Scenned with CamScannet
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&5 PUNJAB POLLUTION CONTROL BOARD

Zonal Officesll, B-648-B. Backside CICU Dffice, Phase-5, Focal Point; Ludhiana

B, SN et seezoldh2.opch@puniab.gov.in
No. PPCB!SEE_IZD‘ULDHI“?-W--».“.." %n. WF'R;’M “",'l:é'é};;a' - fi;ﬁ 5
Te a=t Fiprg G o fsft

Sh, Munish Ku;‘w S/o Late Charanjit, i 29—

R/o B-1-55/1, Shahl Mohalla, &

08 Tl 43 £

Ludhiana- 141008. ﬁ} L%

Sub: IProceeding of the personal hearing given before the Chalfman of the Board on

21.01.2020 for directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended fn 1988.and 31-A of the Alr (Prevention &
Control of Pollution) Act, 1981 ‘to ‘Hadda Roddi:= Sh. Munish Kumar S/o Late
Charanjit, R/o B-1-55/1, Shahl Mohalla, Ludhiana~141008.

The Following were presents

& i Garg, i

Er. Guishan Ral, CEE, Ludhiana~

Er. Sandeep Bah, SEE, Zonal Office-2, Ludhiana
Er. Paramjeet Singh, EE, Regional Office-ITI, Ludhlana
0n behalf of the Hadda Rodd]

Sh. Happy Kainth, Sh. Parshotam Lal &

Sh: Krishan L3l Representatives of tha Hadda Rod

The Environmental Engineer, Regional Office = 1, Ludhiana brought out ‘that the
mmmrauammmqaurdmmgumm;mwhumwmmm.

. Sh. Kulwinder Singh Sandhu & ors. have already filed a complaint In-Hon'ble National
Green Tribunal vs. Ram Murtl & ors on 6th March, 2019. The Hon'ble NGT in s orders dated 24.5.2019
has directed to constitute 3 Joint Committee for inspection and sought Its report, The velevant extract of
order dated 24.5:2019 is reproduced as under: _

*S. An action: taken report may be furpished by the Commitiee to this Tribunal within
three months by e-mail 3t Judicial-ngt@gov.in. _

In pursuance of the Honble NGT oders: &% 24.05.2019, 5 escestaln the fadss, a joint
committe¢ comprising of representatives: of Central Pollution Control Board {CPCB), Punjab. Pollution
Controt Board (PPCB), District: Magistrate Ludhiana carried out 2n inspection and monitoring of Hadda
Roddl s'te on 01.07.2019 and 02.07.2019.

The Joint Committee has also calculated the Environmental Compensation to be imposed
on the owner of the Hadda Roddis 2s Rs. 2,28,12,500/-.

The Joint Commitiee has submitted s report to the Hon'bie National Green Tribunal. The
Hon'ble NGT vide Its order dated 10-10-2019 decided as under:-

"3. Let the Stote PCB lake further action in -accordance with law and fumish

further ‘action taken report within bwo months; The State PCB' must take

Immediate steps to tose the Wegal ‘activy and recover environmental

of the officers of the Stale PCBIn not taking requisité action sa for,*
. In-compllance t the anders.of the Hon'bié National Green Tribunal, the owner of the
Hadda Roddi site s required £ deposit R, 2,28,12,500/+ as Environmental Compénisation to the Board.

_ For making compliance to the directions lssued by the Hon'ble NGT as explained above, 2
meeting wes called by the Chief Environiéntal Engineer; Punjab Palition Control Board, Ludhiana on 29-
11-2019."The representative of the Hadda Roddl was requested to aftend the meeting. But, no one on
the behalf of the Hadda Roddi sie attended the sald meeting on 29+11:2019,

For the compllance of thedl(ed:lms Issued by the Hon'ble National Green'Tribunal and to
‘depostt Rs, 2:28,12,500/- as environmental compensation With theBoard and to consider the shifting of
" the above activity, notics u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-

A'dﬂme(ﬁWﬂﬂﬂ&MﬂdMHﬂnﬂﬂi1981'WE"'lslsﬂedwli1anoppoer of l
# hearing before Chairman of the Board o 21.01.2020, o8 gy
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& went generated from the
~“The Environmental Engineer Informed that samplé of the egundmez:rsomg!h"ﬂ
Hadda Roddl was collected o 01,07:2013, The BOD level of the effluent was 0.0 o ) © o pivery,
levels f the TDS, COD and 08G were found to bé a5 2026 maf, 6019 ma/t & 170 B9 PO ooy
This effuent requires treatment and proper mode of disposal, ”H“mdm; the solld waste In an
ﬁ 1t was further: submitted:that the Hadda Rodd| s require to hand
nmentally sound manner. -
The representatives of the Hadda Rorl submitted that earfier ”’“"“é’ﬁﬁ"ﬁf
Process of boiling of fiash In pans and ot of trade efluent Was generated at that time. flesh s
years, this process has been closed'down by them, Presently workers take bath at sit= s sg';ewﬂdav
Washed In drums before sun drying: No treatment Is provided to this 3”““; "h'?d Fovrs ssolid waste
This effluent s discharged along the bed of River Sulle). He: further in iog the with the
extracted from the dead animals s dumped In the slope of the bed of River S“M’-mwmd’ dsﬂysued the
rlatﬁ'geofum He further submitted that they-are. bound to comply with the di ik
e National Green Tribunal and the Punjabs Pollution Control Board.
mmﬂmu-mmdehmmrﬁ‘emdme Board and cnnslde-rlng M
background of the case and material facts on the record, the Chalrman of the Board decided as under:-
1) The subject clted Hadda Roddi shall Immediately stép discharging Its effluent Into Rver Sutle). ,
2) The subject cited Hadda Rodd! shall Immediately maks Bitangement for the proper treatment and
disposal of its effluent 508 to ensure that there (s fio furthiér pollution In the River Sutlej.
3) The subfect cited Hadda Rodd shall immediately deposit R 2,28,12,500/- (Two Crores Twenty Eight
Lakhs Twelve Thousand Five Hundred) as Envirorimental Comperisation to the Board as recommevnided
by the Commiittea. o
4) Environmental Engineer; Reglonal Office-II1 shal visit the site of Hadda RoddI to verify the status and
shall submit detalled report/racommendations after 15 days:
. You are therefore, requested to comply. witythe decisions of the personal hearing within
the stipulated period and submit corfipliance report to the Board; '

34l

[Environmental Engineer
_ Zona| Office-2, Ludhlana

en o, Y. ouea B[R]0

_ A copy of the above fs forwarded to the Environmental Englneer, Punjab

Board, Reglonal Office-TIT, Ludhiaria for information & necessary ﬁCﬂOﬂ-E“g R ool
E!‘IVII"OHI'I'I_ . ineer
Zonal Office-2, Ludhlana

Scanned with CamScanner
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%Punjab Pollution Control Board

i Reglonal Office-1II
Savitrl Complex-1, (Dada Motors), Third Floor; Dholéwal Chowk, G.T, Road, Ludhlana
e ppebro3@yahoo.com
No 3%y Date £7/2/¢2
To.

Sh. Munish Kumar S/o Late Charanilt,
R/0 B-1-55/1, Shahl Mohalla, |,
Ludhlana- 141008.

Sub: Proceedings of the personal hearing given before the Chairman
of the Board on 21.01.2020 for diractions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended in
1988 and 31~ of theAlr (Prevention & Control of Pollution) Act,
1981 to Hadda Roddl.

Ref:-

Zonal office letter no. 2423-24 dt. 20,02.2020.

It Is Intimated that the Hadda Roddl was given personal hearing before
the Chairman of the Board on 21.01.2020, whereln it was declded that:-

1) The subject cited Hadda Roddi shall immediately stop discharging its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall immediately make arrangement for the
proper treatment and disposal of its effluent $o as to ensure that there is no
further pollution in the River Sutlej,

3) The subject:cited Hadda Roddi shall immediately-deposit Rs, 2,28,12,500/-
. (Two Crores Twenty Eight Lakhs Twelve Thousand Five Hundred) as
Environmental Compensation to thie Board as recommended by the Committee.
4) Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the site of
' Hadda Roddi to verfy the ‘status and shall submit detailed report/
recommendations after 15 days.
The proceedings were also conveyed to you vide above referred letter.

As such you are hereby agaln requested to comply With the above sald decisions
and submit the compliance report In this office immediately.
| Treat it as MOST URGENT please,

¢ dAEnvlron!ﬁéME%;E '{fg‘;ié’e’?

Scanned with CamScannes
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S PUNJAB POLLUTION CONTROL BOARD

L Zonal Office-1), E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana
#ic- 0161-2670141

No. m SEE zo-- t (TITTTITITI L) & (T LTl o
b DAt 2 o o
To I g 79
Sh. Parshotam La S/ Late Dalbir Chand, L5l
R/o B-33-752, Sarup Nagar, Salem Tabr, f T&T :
Ludhlana — 141008, shedt & ?[ﬂ;q 2L b e
~ Sub: Proceeding of the personal hearing given before the Chalrman J:anard on

21.01,2020 for directions ‘u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended In 1988 and 31-A of the Alr (Prévention &
Control of Pollution) Act; 1981 to Hadda Roddl:- Sh. Parshotam Laj /o Late Dalbir
Chand, R/o B-33-752, Sarup Nagar, Salem Tabrl, Liidhlana = 141008.

Er. Guishan Ral, CEE, Ludhlana _ _
Er. Sandeep Bahl, SEE, Zonal Office-2, Ludhiara
Er. Paramjeet Singh, EE, Regional Office-IIT; Ludhiana

i Bakalfof

Sh. Happy Kainth, Shi Parshotam L2l 8
Sh, Krishan Lal Representatives of the Hadda Rorl

Green Tribunal vs. Ram.Murti & ors on 6th March, 2019. The Hon'ble NGT In s orders dated 24.5.2019
has directed to constitute:a Joint Committee for Inspection and Sought ks repart. The relevant extract of
order dated 24.5.2019 5 reproduced,as under: . _

=5, An action mmrtm? be fumished by the Committee to this Tribunal within

o KR :
In pursuance of the Hon'ble NGT orders dt 24.05.2019, to ascertain the facts; 2 joint
committee comprising of Tepresentatives: of Central. Pollution Control Board (CPCB), Punjab Pollution
Gontrol Board (PPCB), District Magistrate Ludhiana carried out aa: inspection and monftoring of Hadda
Roddi site on 01.07.2019.and 02.07.2019.
The Jolnt Commitiee has aisd calculsted the Environmental Compensation to be imposed
on the owner of the Hadda Roddis as Rs: 2,28,12,500/-.
The Joirit Committee has submitted s report to the Hon'ble National Green Tribunal, The
Hon'ble NGT vide its order dated 10-10-2019 decided &s under;»
reguest the Monitoring Committee for controling polution of River Satlyj, headed
by Justice Jasbir Singl, former Judge of the Punjab and Haryana High Court to
WWWWWM@f&thm the conduct :
awmw;wmmmnmmmmg for” i
~In compliafice to the qdqsp{.m-,mg._mﬁona Green Tribunal, the:ownes of the
Hadda Rodd ste Is required t deposit Rs. 2,28,12,500/- 3¢ Environmen tal Compensation to the Board.
For making eampliance to the directions Isstied by the Hon'ble NGT s explained above, a
ecting was called by the CHief Environmental Engineef, Punalb Pollution Control Board, Ludhlana on 29-

11-2009, The m‘“mmwm_@ attend the meeting. But; no one on
the behalf of the Hadda RoddI sits sttended the said meeting orf 23-11-2013.
.. " For the compllance of the directions lssued by’ the Hon'ble National Green Tribunal and to
ﬁ;“““m*w‘ﬁmm*énﬂmmmmmmmmmm shiting of -
above actviy, hotice U/s 33-A of the Water (Prevention & Control of Poliution) Act, 1974 and u/s 31-

i, Aof the Alr (Prevention & Control of Ppillﬂnnjli“lﬁlﬁwaslssmd with an opportunity of personal

_'f"’""” before Chalrman of the Board Gn 21.01,2020.

1 v 5 -
S e v Vo i e P : " o ‘
AR S i v ~ g m
L -

] w e g K. . ;,'_‘_‘ B0, 4
R R TR s T A BRI TR W e e
Scanned with CamScanner



164

The Envi i . Informed that sample of :
Hackla Roddi wag e e, yhe B0 lejef of the eftnt wos fadnd - be 2750 g/l The

This effluent requires e par mode of disposal, sa that o effluen
R T e furﬂamt gndmp_:ojgrmde dnm'r & ‘to. handle the solid waste in an
environmentally sound manner. .
The representatives of the Hadda Rorl submitted that earfler
process of bolling of flesh in' pans and lot of trade effioent was generated at that time, For the s
years, this process has been dosad down byﬂlerﬁpPM:wixﬁetS_‘h“ bath at.site and some flesh [s
washed In drums before sun drying. No treatment ¢ provided to this efiuent which s about 500 Lirs/day.
This effluent Is discharged along: the bed: of: River Sutiel. He further informed that the solid waste
extracted from the dead animals s dumped in the slope of the bed of River Sutel which decays with the
passage of time. He further submittad that they are bound to comply with the directions oo b8
Hon'ble National Green Tribunal and the Punjab Poftution Control Board.
After hearing the representative of the Industry, the officers of the Board and considering
background of the case and material facts on the récord, the Chalrman of the Boa
1) The subject cited Hadda Rodd shall Immediately stop discharging s effluent Into RIVer SurEh
2) The SUtsoch ol addh Tt sl vty Makerangement for e propet Ueatmert e
dlsmofhefﬂumtsq_amemmmmsmmmwwhm’m’m -
3) The subject dited Hadda Roddl shall Immediately depositRs. 2,28,12,500/~
Lakhs Twelve Thousand Five Hundred) as Envirorimental Compensation to the Board as recommended
by the Committee. s
4) Envirofumenta! Engioeer; Regional Office-IIT shallvisk the site of Hadda Roddi to verffy the status and
shall submit detalled report/recommendations after 15 days.
You are; therefore; requested to comply: with the decisions of the personal hearing within
the stipukated perfod and submit compliance report to the Board,

Emlmﬁiggtlrﬁngineer
Zonal pffice-2, Ludhiana
Endst. No..QYRE... . Dated &_C’JI@ gédo

A copy of the above is forwarded to the Environmental Englneer, Punjab Pollution Control

Board, Regional Office-1II, Ludhlana for information & necessary action:
Envi_mmn&‘ummr

Zonal Office-2, Ludhlana

P

Scanned with CamScanner
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& Punjab Pollution Control Board

Reglonal Office-II
itri C o, Chowk, G.T. Road, Ludhiana
Savitri Complex-1, (Dada Motors), Third Fioor; Dholml DochsiGiaboaom
No %305 oo 272K |
To
sps Parshotam Lal /0 Late Dalbir Chand,
0 B-33-752, Sarup Nagar,
Salem Tabri; Ludhlana = 141008,
X :
- Sub: .Proceedings of the personal hearing given before the Chairman
' of the Board on 21.01.2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act; 1974 as amended in
1988 and 31- of the Air (Prevention: & Control of Pollution) Act,
1981 to Hadda Roddi £
Ref:-

Zonal office letter no. 2425-26 dt. 20.02.2020.

1t Is intimatad that the Hadda Roddi was given personal hearing before
the Chairman of the Board on 21.01,2020, whereln it was decided that:- *

1) The mblect ‘cited Hadda Roddl shall immediately stop discharging its effluent
into RiverSuﬂej

2) The subject cited Hadda Roddl shall immediately make arrangement for the
proper treatment-and disposal of Its ffluent: so'as to ensure that there Is no
further pollution In the River Sutlej, |

3) The subject ‘cited Hadda Roddi shall Immediately deposit Rs. 2,28,12,500/-
(TmCmmT\v\entyElg\tLaHnsmelvemuand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee,

~ 4) Environmental Engineer, Regional Office-3, Ludhlana shall visit the site of
| Hadda Roddl to Vel the sttis and shall submit detaled report/
recommiendations after 15 days. ; 3
Thepmceedingsmalsomnveyedtdmvideabove referred letter, :
Aswdummherebvagainmmtmmplywim the above sald decisions
and submit the compliance report in'this office Immediately,
Treat it as MOST URGENT piease.

! iR >
A

if

Scanned with CamScannes
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RO/LOR-TIT/ 322 Date.)2M..24...

T0

The Commissioner,
Municipal Corporation, - ' _
Ludhiana. - 2

sbject:  Imposition of Environmental Compensation in compliance of orders

of the’Hon'ble National‘Green Tribunal in 0.A. no 465 of 2019 titled
as "Kulwinder Singh Sandhu & Others Vs. Ram Murti & Others”.

. Ref: Orders’ dated 13.05.2020 -of Hon’ble National Green Tribunal &
- Monitoring + Committee report CMC/SB/2020/1250 dated
E’ 29.11.2020.

It is intimated ‘that: the ‘Honble. National Green Tribunal vide order dated
1305.2020 passed in the subject cited matter had directed that the report submitted by the
Monitoring Committee to the Hon'ble NGT on dated 14.02.2020 be acted upon. The relevant
part of recommendation of ‘the Monitoring:Committee is reproduced as under:
"Directions may be issued to the Commissioner, Municipal Corporation, Ludhiana
to complete‘and commission the:moderm and scientific carcass disposal plant at
Noorpur Bet, Ludhiana by 31.08.2020 failing which environmental Compensation
amounting: to-Rs. 1iLakh per. month. may be imposed upon the Municipal
Corporation; Ludhiana till the commissioning of the Plant”.
éa The:Hon'ble: Nationial- Green Tribunal ‘had further directed that the Punjab
% Pollution Controf Board and the Municipal Corperation, Ludhiana may take further steps ina
time bound manner and furnish compliance veport by e-mail, The Monitoring Committee may
oversee compliance and is at liberty to file its further report, if found necessary.
A copy of order of the' 'Hon'ble National Green Tribunal was forwarded to the
Municipal. Corporation, Ludhiana vide Board's' letter no, 7946-47 dated 24.09.2020 for
makingcompliance, . e

-Its further brought on record that the Monitoring Committee constituted by
the Hon'ble National Green Tribunal had viSItEd the site of Modem Carcass Plant on
27.112020 and obsarved that about 45 % construction work has been completed and rest
of the work ‘shall be completed’by 28.02. 2021 Aﬂe; visiting the site of the processing plant,

the Monitoring Commiltee vide its report cMCISBﬁUZnnzsu dated 29.11.2020 has made the
rU“QWIng remmine“daﬁt}ns : |

! The construction ‘work of Modern Carcass Plant should be completed by

31122020, The machinery ‘should be installed by 31.01.2021 and the plant
\ Zh""“‘d be-commilssioned by 28.02:202L: falling which Enviranmental Compensation
Ouble the amodint as already imposed bY the Monitoring Committee shall be imposed.

£
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i) The Concessionalre shall Install and commissioh éffluent treatment plan id
solid waste managenient P'é!"t Simultaneously along with the camlrli.f»sianlr?;]1er {
the fain plant. g ¥

fi)  There shall be o discharge ffom the plant and the same shall be utlized/recycleq
within the pretnises of the rré!n: plarit

W)  The Concessionalre shall pta:l',?:; at least 03 rows of broad leaf trees to attenyate
air pollution any gaseous entission generated during the operation of main plant

- by31,00,2021, ! s C o8
V)  The Concessionaire shall obraz'_l_q_ permission from the concerned authority for the
abstraction of ground water before commissioning the main plant.
Vi) The Concessionaire shouid ensure that there shall be no obnoxlous odour and
nulsance In the area with the operation of the main plant.

The MorglmﬂthCmnmltt'gg%_has forwarded the sald report vide letter no.
CMC/SB/2020/1250 dated 29.11.2020 ‘f:or.compllance to Municipal ‘Corporation Ludhiana
as well as Punjab Pollution Control Board. Howeder, Municipal Corporation, Ludhiana has
failed to commission the plant by 31,08.2020.4 RS ERITPIB i the Board

fEnvironmentaki€ompensati -

- The site of the Modem Carcass' Plant was visited by officer of the Board on
10.03.2021 and it was observed that the; Planit: has. not yet .commissioned. Constriction
Work is almost complete and machinery has arrived at site and Is under Installation. Effluent _
treatment plant has also arrived at site af?—is under installation. No plantation has beendone |
along the boundary wall, O et

Thus, Municipal Corporatian, Ludhiana has not complied‘with the timelines
provided vide orders:dated 13.05.2020 by the Hon'ble National Green Tribunal as well as
report of the Monitoring Committea dat%;ZQLII.ZOZO. Accordingly, it has been decided to
impose Environmental Compensation upon Municipal Corporation, Ludhiana in compliance to

the orders dated 13.5.2020 'of Hon'ble N@‘fjonal Green Tribunal as well as report of NGT d
Monitoring Committee dated ':29.11._2020,&§,uhder: 7 I

S.No. | Time Period ,Ra—ﬁm&;._m- +¢-| No.of Months | Amount of EC
1 01.09.2020 to Rs.1,00,000/-per | - 06 | = Rs.6,00,000/-
428.02.2021 Month = |«
2] 0;,03.2021 to: ‘| TRs, 2,00,@0!" per- |+ <01 Rs. 2,00,000/-
31.03.2021 Month
. Total c‘:‘.r ; 07 Rs. 8,00,000! =
_ fil ' e,
i It is, therefore, requested that mé;gnvironmental Compensation amounting to Rs.
/ o,o::g:_s explained above may pleaseslbe deposited with the office of the Board through
Dema ft In favor of "Environmenta gngineer, Regional Office - 3, Ludhiana” payable at
Ludhlana immediately, 5o as tg ma. £

L
*

make comp jance of the orders of the Hon'ble NGT.

Ty

T T

| §

&

Mp‘* v

. ird Environmental Engineer
=\ For and on the behalf of

Punjab Pollytion Control Boa

by
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wd

s ‘ & 4 pated 12:4:-2.)

A copy of the above is forwarded "é i ' |
pepartmen i ech to the Secretary to Government of Punjaby
o Saencet_T: m‘?w and Env 'm“mentfbt:ﬁfonnaﬂcn and necessary action please.

' 4 | ’
f % M,u]fy‘
i Envlronmenta‘ Engineer
For and on the behalf of

' punjab Pollution ﬁntrol Board
Dated . |2 h)__,t

R, i~
ot

Endst. 1 3CM_ ‘ &
' A copy of the above is forwarded tclwthe Dep
information and necessary action please. & b

ot

e

uty Commissioner; Ludhiana for

e 1) W“‘\ gl

| - ‘%‘ ! Enulronmenta\ Engineer
5 For and on the behalf of

punjab Pollution trol Board

'I ‘..-
B i
; -:tﬂ: ;

5 *
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?Pun]abfPollution Control Board |

RoMDHIY LRER, (Theough Emal) . nm?S/P‘;/JJ
To . W 200 Kty VR

The Consultant (Judiclal), :

Hon'ble National Green Tribunal, . .

New Delh, i
Subject:

Compllance Report In 0.1, o 465 of 2019 titled as “Kulwinder
Singh Sandhu & Others vs. Ram Murt] & Others”.
Orders dated 13.05.2020 of Hon'ble National Green Tribunal & e-
mall dahed 0&0_3.20;1_ frorn u*}e Consultant (Judjdal)
It Is respectfully submitted ﬂ1at' he Hon'ble National Green Tribunal vide
order dated 13.05.2020 passed in the subject cited matter has directed that the report
submitted by the Monitoring Committee to the Hon'ble NGT on dated 14.02.2020 be acted
upon. The relevant part of recommencation of the Monkoring Committee s reproduced
aum arl . f d : ; : ol % ....’._ ‘ . | .
"Directions may  be issued to the € er, Munkipal Corporation,
Ludhiana to complete and commission modem and sdentiic carcass
disposal plant at Noorpur Bet, Lk by 31.08.2020 fallng which
environmental Compensation amountingito R, 1 Lakh per month may be
imposed upon the Municipal Corporation/Ludhiana tl the commissioning of
the Plant.” e :
"“The Hon'le National Green Tribunal has further directed that the Punjab
Pollton Control Board and the Muniipal Corpation; Ludhiana may toke further steps
in a time bound manner and fumish compliaice report by e-mall. The Monttoring
Committee may oversee compliance and is 3t JRerty to flle its further report, I, found

454 Honitoring Commsse consEited by the Hone National Groen
% Comm )
e e of odem G’msi%m o1 27.11.2020 and observed that
about 45 % construction work has been OPIEted 2nd. rest of the work shall be
completed by 26,02.2021, After visling the st Of the processing plant, the Monitoring
R , dated 29.11.2020 has made the following
Committee vide its report CMC/! ki :
(Carcass: Plant should be’ completed by
jon. work of Moder °2 ;
 The mmm'm ¢hould:be Installed by 31,01.2021 and the plant
31.12.2020, The ; by 98.02:2021, falling - which Environmental
;- should be  commissioned 5
. ‘Compensatioii double the amo'.’_ 3
‘Committee shall be Imposed:.* 1855
B AR SRR ©

nt 25 2lready imposed by the Monltoring. . .

¥



170

)  The Concessionalre shall install and commission effluent treatment plant and
other solid waste management plant simultaneously along with the
commissioning of the maln plant,

i)  There shall be no discharge from the plant and the same shall be
utilized/recycled within the premises of the main plant.

V) The Concessionaire shall plant at least 03 rows of broad leaf trées to attenuate
air poliution any gaseous emission generated during the operation of maln

plant by 31.01.2021. i .

v)  The Concessionaire shall obtain permission from the concerned authority for -
the abstraction of ground water before commissioning the maln plant.

vi)

The Concessionaire should ensure that there shall be no obnoxious odour and
nuisance in the area with the operation of the main plant.

The Monitoring. Committee has forwarded: the said report vide letter no.

(MC/SB/2020/1250. dated 29.11.2020 for. compliance to Municipal Corporation Ludhiana as
well as Punjab Pollution: Control Board.

It Is relevant to mention here that the Municipal Corporation, Ludhiana had
failed to commission the plant by 31.08.2020 as per the directions of the Hon'ble Tribunal,
Accordingly, matter was taken up by the Board with the Government of Punab vide Board's
letter no 26280 dated 04.12.2020 regarding imposition of Environmental Compensation.

Theslndﬂreﬂabn(hmﬁsl’la:l was visited by officer of the Board on
10.03.2021 and it wes observed that the Plant:s ok yet commissioned. Construction
Work s almost complete and machinery has arrived at site and is under Installation. Efffuent
treatment plant has also arrived at site and Is under installation. No plantation has been
done along the boundary wall. .

Thus, the Munlcipal Corporation, Ludhiana has ot complied with the timelines.
provided vide orders dated 13.05.2020 by the Hongle National Gregn Tribunal as well as In
the report of the Monitoring Committee dated 29.;}-2020 as explained above. The Punjab
Pollution Control Board has imposed Environmenta! cmpensation amounting to R, g 00

compliance of order dated 13,5.2020 of the Hon'blg{Tribunm 2 wel as report of "
Committee dated 29.11.2020. : “, :
This Is for the kind Information igg;_the H
. o o - “r g,
please. ' :

on'ble National Green Tribunal
B 3, o‘»{l%")‘,
k [}é“"hb b oehalf of

o ik ution %ntrol Board
L]
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‘“‘N&n of EnUironmerital CoRpénsation In compllance. o orders 5f the

Hmlfﬁh,ﬂaﬁpml Gredri Tib
e uﬂal 150 n of 201 ﬂ_tled "l(

Orders dated wosmﬁd s:E chtbrpsmroml Green Trib.uh'q‘h Monm
c““m SBJ740 dole 291112020 oo fter
mﬁdatédﬂ'ﬁl-ﬁm ¥

= In contingationty Board's letterio. 1352 dated 13.04,2021, it isintimated that'
the ﬂtebfﬁodeh-&rdb&?laﬁtwﬁﬂﬁ%oﬂ&mfﬁe Board on 10.03:2021 and It was.
‘observedtHat the plant Kasyet not'been fwmnﬂsﬁpndd "Munielpal Corporation, Ludhlaha
hasnot-confplied withithe timelines providedivtde Brder dated 13:05,2020 by the-Horble
National Gréen Triblrtal (NGT) a5 well 45 répgrieof. ¢he Monitoring: Commitieg- dated.

29:11,2020;. ‘According; tﬂlﬁfbﬂ'ﬁiinlﬂ Compensation (EC) of Rupees Eight La¢ (Re:
,oomnqumo&maasmidsmnﬁdw 13:04.2021.

Municipal Cotporatian, Ludhjang hﬂfmmmmiisbmd the moterh carcass

plant Wl date @od it-Fas Been decided fﬁ-mmse EC'upon Munldipal Corgoration;
Ludhfatia In compllancedothe/Grder dated13.5.2020 of Hon'ble NGT as well 5¢ reportorNGT
MioritoringiCommittee dated 29:11.2020, as unders:

$.No. | Time Pgrlod ; B’a{é of EC T | ﬁ?of._mnths T AMOTRSTEC
1 pd @.2021 tor RS.“!,W,OE] per - ‘ 03 R 6,00,000/-
1 pBo.06:2021 I'I'IOI'I'ﬂ]’_ L1 :' 3

It 5, therefare, Tequested that Entltormental Compenﬁﬁon'ﬁmoumﬁg‘!bi

Rupeies Six'Lac (. §,00,000/<fs explained abéve may please'bé dépasived In the bfice of
"the.Board through Demand Draft i fivor dﬁ"ﬂﬂﬂ'mnlﬂﬂlﬂl Englneer, Reglonal Offfee-3,
Ludfiana” payable. at Ludhiana, imimediatély, so;astaniake ompliance onhwraerofme

Hon'ble NGT»

—
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. Dated _.

A copy of the above Is fomrdedto the P d

Punjab, Department of Science; Teﬁno]asvzhtl Envirer
action please,

sorandrecsary sy "’*”“" st wﬁhlanaroe
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